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Monday, the 22nd March, 1915.

PRESENT :

: " @.M8.I, G.M.LE, L8.0., Viceroy and Governor Ganeml, preudmy,
and 58 Members, of whom 50 were Additional Members.

1 ;- 'l‘he Hon'ble Dr. Sundar: Lal, Rai Ba.ha.dnr, C I.E
»s Mr. Chimanlal Harilal Setalvad.

STATEMENT LAID ON THE TABLE.

¥ The Hon’ble Sir Robert C&rlyle :—“As] roxmsed in spea.kmb
* on'the Hon'ble Pandit ' Madan Mohan Malaviya’s. Besolutmn of .9th Ma.rch,
’regardmg an increased grant for irrigation, I lay on.the Table. a’ statement® -
¥ showmg the provxsmn for Imgatmn Major Works in ‘the Budget Estlmate for

1915-16

e —-

*P'ide Appendis, page 565 post. -
( 615 )

? a“Oonncll met at the Oouncil Oha.mber, Impemsl Secrefariat, De]]n, on”

v,

.



516 STATEMEXT LAID DOWN ON THNE TABLE; QUESTIONS
AND ANSWENS,

| Sir Robert Carlyle; Sir i:rahim Rahimiools ; [ 225p Maron, 1916.]
Sir Ali Imam ; My. Reid ; Mr. Clark ; Pandit '
Bishan Narayan Dayr.) .

«J includo in the table a statoment showing the actual expenditure on
Major Irrigation Works in India for the last 9 years, and the Rovised Bstimato
figures for 1914-15. The average for 11 yearsis a little over Rs. 227 lakhs
per annum as compared with the Irrigation Commission’s programme of Ra. 44
crores spread over 20 years, or an average of Rs. 320 lakhs por annum®.

QUESTIONS AND ANSWERS.

The Hon'’ble Sir Jbrahim Rahimtoolsa asked :—

Prastics In 1. (a) “Will the Government be pleased to state what practioe prevails at
leghlstive present in regard to legislative measures proposed to be introduced in Provin-
gropessdte cia]l Councils by (i) the Provincial Governments, and (s5) the non-official Addi-
guneedta tional Members ¢
Gomnatis. (6) Will Government be pleased to state whether it is a fact that the
Government of India require every Provincial Government t¢ submit for their
previous approval and sanction every legislative measur~ intended to be
introduced by them in Provincial Legislative Councils ? :
(¢) If the answer to question No. (b) is in the affirmative, will Govern-
&nent i’be pleased to state what legal authority there is empowering them to
os0?” ' )

The Hon'ble Sir Ali Imam replied : —

“(a) The introdubtion of all Bills in Provincial Legislative Oonncils is
regulated by rules made under the Indian Councils Act, 1861, for the conduct
of business al meetings of the Legislative Conncils concerncd.

() Before a Bill is introduced in & Provincial Counecil by a Local Govern-
n;eﬁ dl.:;a is, save in exceptional cases, submitted for approval to the Government
0 . .

(¢) The legal authority for this praclice is to be found in the various
statutes which confer nupon the Government of Indi» powers of superintendence
and control over Local Governments. It is assumed that the Hon'ble Member
does not refer to cases in which under the law the specific sanction of the
Governor General is necessary to the introduction of a Bill in a Local

Council ”.
The Hon'ble Mr. Reid asked :—

“Pmmid 2. “Will Government be pleased to state how matters stand with regard to
- Oonssesioss what is commonly known as the ¢ Panjab Cement Ooncession’ and rd-
= l];gl :‘:]?n’?h a question was asked and replied to in this Council on 17th March,

The Hon’ble Mr. Clark replied :—

“Qertain difficalties have been found in the scheme proposed for the
transfer of the concession, which has accordingly not been sanctioned by the
Secretary of State. It is understood that the original concessionaires have
not yet commenced operation”.

T _ The Hon'bie Pandit Bishan Narayan Dar uked :—

“ Bekwa. 8. “Will the Government be pleased to stateif it is intended to revise the

& q.ﬁzmguhhom governing elections to this Council and the Provincial Legislative "

azd rre  Councils before the next general elections are held ?

Qotuails,



C o g
e

- with-th&'-Becreta of Btate's sanohon from this source in cases where-the .. e

** -Government of Inz.a

.- ‘ment ia clearly. the best candidate available. As, however, for the proper

- performAnce- of his duties the holder should possess some administrative expe-
.rieuce as-well as legal knowledge, it is frequently ihe case that the selection

;. can best be made from the ranks of the Indian Civil Bervice”.

: b 3 Has Government undar consideration any programme for eonmrhr.ltgmﬂn ‘
tha metra gauge lines of the Eastern Bengal State Railwayon the north gsagsitocs,

memben of. the legal profession to the office of Legal Remembrancer in pro-

QUESTIONS AND ANSWERS, o1 .

[ 228D Mawom, 1916.) [ Sir Reginald Craddock ; Pandit Bishan Narayan
' Dar ; Mr. Olark ;" Mr. Barua ; Mr. Qillan;
Sir Robert Oarlyle.]

The Hon’ble Sir Reginald Craddock replied :—

“The Government of India, as at present advised, do not intend to under-
take a general revision of the Revulatmns before the next election ”.

The Hon’ble Pandit Bishan Narayan Dar asked :— 0
4. “ Wil the Government be pleased to state if any negotiations have been maja -

proceeding between them or His Majesty's Secretar of State for India a.nd& -olr
the Governments of the Self-Governing Dominions ofv the Empire on the sub]eotiomu, :

of Indian Emigration thereto? If & 80, will the Govemment be pleased to mvm.' _

state the [ﬂ'oposnls made by them P -

'I'he Hon'ble Mr. Clark replicd : —

- “ No proposals have yet been laid- before His' Majesty’s Government for e
negotiations with the Self-Governing Dominions. "’he Hon’ble Member will - .=
rocolleot? that His Excellency intimated in his speech in Council on the 8th L
September, 1914, that the Government of India, before approaching the Becre- ‘& ."-
tary of State, wished to asoertain whether the pohcy which he then outlined R
commended itself to the people of India”.

The Hon’ble Pandit B:shan Narayan Dar asked :—

5. “ Will the Government be pleased to consider the desirability of ap- Besraitm B,
mtmg to the office of Legal*Bemembraucer in Provmoes where it exists, m ‘%‘44
members of the legal profession of a certain standing, instead of members of the

Indmn 01711 Bervice ? F )

Thﬁ Eon'ble Sir Reginald Craddock replied :— __
nre is no statutory bar to the appointment of barristers or other |

d:such a emlx, and occasional appomi:mants have been. made® &
have been sitisfied that the nominee of the local Govarn- . = o

'I'he Eon’ble Mr. Barua ssked :— | _': _%

.1-, E
N

= side'of the  Hardinge Bridge to broad gauge lines? If mot, do the Govern- site at S

converting t broad gauge certain of the Eastern Bengal Railway inetre gauge
.~ lines nort of the Hardinge Bridge”.

ment propoae to consider the advisability of examining this questlon " ‘:m 3
The Han’ble Mr. Gillan replied :— '

dmea:

-_.f}_ 5 'l]ha Gﬂvernment of India have uader -consideration  the. queahon of

The Hon’ble Mr. Ba.rua. asked :—

‘tt-n

o T WAL Govemmment bo pleased to lay on the table a statement showing Rates' %
L fthe different rates charged for grasing cattle in State forests in the dlffarent [ e

.‘ PmYmceB ?’ 0 : rm ,_.
'I'he Hon’hle Sir tobert carlyle replied :— L

-4 Tha Government of Indm are not in a position to give the rates now_' -
lmrgad for" grazing in State forests “as’ these. varﬂlm the dlﬁemntagno*vmcea”

n.nd are altercd from time to time.. A statement® which was'compiled in 1913 |

18, howavcr, laid on th > table.”
® Nut published with these Proosedinge.




518 QUESTIONS AND ANSWERS.

[ 2. Dadcbkoy ; Sir Haroourt Bufler ; Mr. Das; [ 3280 Maron, 1915.]
Sir Reginald Oraddock.]

The Hen'ble Mr. Dadabhoy asked :(—

cationar -+ 8. “Will Government be pleased to state :—

(6) What amount is spent annually for the maintenance of the Indian
Educational Bureau of London and its branches in India with available details ?

() In how many oases has the Bureau sinoe its creation succeeded in
securing for Indian students admission into the various educational instifu-
tions of the United Kingdom ?

(c) How many Indian young men going abroad for education apply to
thqd;[;di%n bra.nc{tm of tﬂ Bureau every year for information, advice and
gm ce b}

The Hon'ble Sir Harcourt Butler replied :—

“ (a) The details of the cost of the Secretary for Indian stndents, “of the
Bduecational Adviser in London, his assistants and the Irondon Bureau, and of the
local assistants will be found oz page 17 of the Report on the work of the
India» Students’ Department ending June, 1915°, which was recently published
as & Parliamentary paper and placed in the Press Boom in India. The Gov-
erniment of India have no precise knowledge of the cost of the provinoial
advisory committees There are now eleven of thess. Local Governments have
been authorised to grant to the secretaries of these committees allowances not

_exceeding Ras. 200 a month. .
" (b) The Government of India have no precise information. Buf the
Hon’ble Member is referred to pages 4 and 8 to 10 of the same report. :

(¢) Information is to be found on pages 6 to 7 of the same report”.

The Hon’ble Mr. Dadabhoy asked :—

9. “ () Has any corresponc.nos passed between this Government and the
of Btate for India for the freer admission of Indian students into the
educational institations of the United Kinzdém ?.
ko - (g) If so, dothe Qovernment propose to lay such correspondence on the
e 1}

The Hon'ble Sir Harcourt Patler replied :—

- “(a) and (). The Hon’ble Member is referred to the reply given to s
similar question asked by him on the 16th S8eptember, 1914. He is also
referred to the Report on the work of the Indian Students’ Department endi
June, 1914%, which was recently ipu.bﬁshed as a Parliamentary paper and p
in the Press Room in India. A few copies of the Report® are placed on the
table for the convenience of Hon’ble Mpembm ",

The Hon’ble Mr. Das asked :—

10. “(a) Will the Government be pleased to state whether the exprossion
1ceal ‘Tocal Government’ in gam.gmph 1, rule 1, of Home Department Notification
"t No. 147, dated the 19th January, 1905 (regarding the submission of petitions
sestisg {0 the Government of India by private persons or publio bodies) has a wider

i

:a;;

i

: :% signification than its statutory definition ?
"R~ .. () It the expression is wed in the sbove-mentioned notifloation in s
wider sense, do the Government propose to give references which may help the
' ?:]‘;1?:‘0 know the exact connotation of the expression in the a.bore-mentpioned
m The Hon'ble Sir Reginald Craddock replied :—

“ Note 1 to the preamble given in the notiffcation referred to explains the
scope of the term ‘ Local Qovernment’ as employed in the rules, and this note
.appears to answer the Hon’ble Member’s inquiry”.

® Not published with these Procsedings,




QUESTIONS AND ANSWERS ; BUDGES TOR 1015-16. 519
[ 225D Maron, 1915.] [ Mr. Dds; Sir Robert Carlyle; Sir William
Meyer.]
The Hon’ble Mr. Das asked :—

11. “ Has the attention of Governmont beep drawn to an article headed Oags ot Raje
‘ Tho case of the Raja of Puri’ which was published in ¢ The Bemgalee’ on . -
12th February, 1915 '

The Hon'ble Sir Robert Carlyle replied :—
““The answer is in the affirmative.”

c

BUDGET FOR 1915-16.

The Hon'ble Sir William Meyer:—«“My Lord, I risé to o
present the Budget of the Government of India for 1915-16. The preliminary .
estimates” which I laid before the Council on the 2nd March have been: e
revised in the light of our latest information. The Financial Becretary’s - -=°

. expianatory memorandum has also been checked and brought up to date. e
- “2. The final figur-s of the Revised estimate for 1914-15 and of the Budget e
estimate for 1915-16 are given in the statements which I have to-day laid SEYER
before the Council. The broad results of the revenue account are brought . N
out in the table below, the figures in‘brackets, now superseded, being those - -7 =

given in the corresponding tables appearing in paragraphs 24 and 39 of my
speech introducing the Financial 8tatement :— i :
.. - [ In millions of £]

Booarr, 191415, . Ravissp, 191415, Booasr, 191516, |

‘| raperial.| Provincial. | Total. | Imperial. | Provincial. | Tolal |Impertal, [Provincial.| Total. .

] \._,.:1357‘{,'.-,'.',“ ba aatpar . Wb b s

Rovese-. {.| 54-287| 808 | 8sore | 49889 | s03m8 | sousy| 49-e50| so7so|wosro ¢ - A3ER
o _ ‘ (49-927) (s0-339) (B0156) | (40°655) (3063) (30‘“_"_3;,
Erpmoditare & .| 52081 | 84048 | svose | 52715 | s34ss | es108 | 5o-g07| o638 | paass . TR

L3 (528 )| (83449) (B5115) | (B-425) (31766) foaten) ;e LH

Burplus (+) ar] +1-256 | —8208 |—1050 | —9°788 | —2955 [ 6041 | —a-957 | —1078 (4088 .
wf-; 1 —2T42)| (—¥217) (—4S59)—BTTO) (--1063) (—8839)

-

- “The alterations which have been made in the figures of .the Financial
Statement are not important and oan be very briefly explained.
- «8 The effect of our corrections in the Revised estimate for the current
> yeor is to inorease the Imperial defioit previously- announced by £44,000, 'and .
the Provincial deficit by £38,000. The Land Revenue is not coming in quite - ~:
-~ go rapidly as we anticipated in Burma and Madras. We have also had to -
.~ allow.under -the new adjusting head for transfers between Imperial and -
" Provincial, for the grant of £67,000 (10 lakhs) to the Oaloutta University, for
" hostels, which was announced by Your Excellency a fow days ago at:Calcutta.
< On _the .othéer hand, the salt revenue has been inoreasedy by further advance - -::
* .- payments of duty in February, and the latest figures indicate an increase of /> >
. Oustoms” receipts under silver and petroleum. The net effect of these changes - -~ -~ ~<=:
is to leave the total revenue, whether Tmperial or Provincial, almost unchanged, a
-and. the slight inoreass in the deficit of the year to which I have already _ -
" referred 18 due to minor variations in the exponditure figures. e L
- a5 4 Ag regards the Budget of next year, the effeot of the changes made is to -+ *:
.- raise the Imperial deficit by £187,000 and the Provincial deficit by £15,000. .-
" .Here- again, there is very little change on the Revenue side. .Under Land . .: 7"
* . Bavenue we allow for some increase of arrear collections (£48,000 more under - - -
- Imperial and £58,000 more under Provincial) in view of the short. ocollections " * . .
7 at the end” of the“ourrent year. But thisis counterbalanced, in the case of i~
* -7 Imperial Revenues, by a reduction of our anticipated Salt revenue in don-+
sequence of tho higher &ure taken for advance payments in the current year.
‘An increase of £183,000 under Imperial expenditure is almost wholly explained °
by .our haviug been obliged to raise the total net - grant for Military




£20 BUDGET FOR 1915-16; THE INDIAN PAPER CURKENCY
(TBMPORARY AMENDMENT) BILL.

| Sir WWilliam Meyer.) [ 228D Marcr, 1915.]

-
Services by £169,000 as the result of increased expendituro now advised by
the Seoretary of State in England owing mainly to a rise in the

rices of military stores.© On the Provincial side the tofal allotment
r exponditure has been raised by £73,000. This represents in the main
the provincial outlay involved in tho transfer to the Oaloutta University

. of the grant of £67,000 for hostels alrcady referred to, which in the current
year is treated as a provincial receipt. _

“p. I'vrning now to Ways and Means, we expect the total cash balance, in
England and India, at the end of the current year to be some '£288,000 higher
than the figurc taken in the Financial Statement. This is due to recoveries
from the War Office being effeoted more promptly than we had anticipated,
acd to lare~: ountstandings of Counncil Bills We must expect, however, to lose
this temporary addition to our resources during 1916-16. In addition, we have
to finance the slightly larger Imperial and Provincial deficits which I have just
explained. On the whole, therefore, we expeot the closing balance on the 81st
March, 1116, to be about £235,000 less than we anticipated in the Financial
Statement, but this relatively slight divergenoe does not require any modi-
fication of our previous arrangements.

“ 6. A larger share (to the extent of somo £700,000 more) of!'the lump
provisio:: of £8 million for Railway capital outlay is’now expected to be
incurred in India; and the effect of this, with other minor variations, is that
we now cit:mnate that we can meet the Secretary of Btate’s aciual remittance
-requirements in 1915-16 by the sale of £7°1 million of Council Bills, s.e.,

., some £60,000 less than the amount previously allowed for.”

- THE INDIAN PAPER CURRENCY (TEMPORARY
= - AMENDMENT) BILL.
- The Hon'ble S8ir William Meyer:—“My Lord, I movo for
% "leave to introduce a Bill farther to amend —temporarily—the Indian Paper
" Currency Act, 1910. .
. % On the 16th of January last Your Bxcellenoy passed an Ordinance, No. I
-~ .of 1915, which, for the time being, amended the Paper OCurrency Act by
. substituting for 3 figure 140 million of rupees under section 22 of the Aot
*  the figure 200 million; that is, to put the matter in non-technical language,
" the portion of the Paper Currency Reserve which can be invested instead of
- being actually held i:: coin or bullion was thereby mised to six crores of rupeocs
* or £3 million. The object of this measure was lained in 8 Communiquéd
" .. issued on the bth January subsequent to the Cotton -Conference. It was
farther referred to by Your Bxcellency in your speech opening the present
 legislative session, was again dealt with in my recent s introduoing
-.. -Ahe Financial Btatement. In brief, we desire to give temporary application
.to a recommendation of the Royal Commission on Indmnmrginnnoe “and

.« Currency wil th~ object of raising the fiduciary portion of the Paper Currency
<7, Beserve 80 as to allow us to give special amtmfeo:%o trade throug.ilrths Presi-
%.¢ dency Banks, or, if nccessary, to supplement our own' resources during the
. present abnormal period. As I said in another portion of my Budget speech
. we do not by this prejudice in aniﬂway the final decisions whici will have to
- be come to with reference to proposals in respect of our Currency policy
> ana methods contained in the report of the Royal Commission,

= “The Ordinance by ijself, however, can only cover & period of six mon

-z and obvipusly that is too skiort a time for th{a 1;empm£re;l measure ﬂm:hi'i

.5+ authoriscs.  We must -provide, as in the case of other Ordinances, for it

", remaining in force during the period of the war, and for six months there

«> after #0-as to allow things fo seitle again into s normal state. Had the

.= Ordinance been issued a fow days previously, this result would have been

* "automatically achieved by its comirg within the purview of the recently pasmed

. Bmergency Legislation Continuance Act. Asitis, it becomes necessary to
obtain the same result by specific legislation.



THE INDIAN PAPER CURRENCY (TEMPORARY AMEN DMENT) 521
BILL; BENARES OINDU UNIVERSITY BILL.

[ 2258v Mazcr, 1915.] [ Sir William Meyer ; The President ; Sir Harcourt
Butler.]

“The Bill which I now ask leave to introduce will achieve precisely the
same effect that the Emergency Legislation continuance Act would have
-accomplished. It definitely amends the Paper Ourrency Act of 1910 in the way
in which the Ordinance has hitherto done, but at the same time the force of

this legislation is specifically limited to the continuance of the present war and
for a period of six months thereafter.

... "In the circumstances I have explained, gnd in the absence of any previous
criticism in regard to the temporary policy we have adopted with reference
to the Paper aurrenoy Reserve, we consider this measure to be so none
contentious, as well as essential, that I propose to ask for a suspension of our
ordinary rules of business so as to allow the Bill to be passed into law at once.
But I must begin by moving for leave to introduce it, which I now do.”

The motion was put and agreed to.

The Hon’ble Sir William Meyer :—“ My Lord, I now beg to
introduce the Bill, and I also beg, for the rgasons which I have already stated,
that Your Excellency may be kind enough to suspend the Rules of Business
80 as to allow of the Bill being taken into consideration at once.”

His Excellency the President:—“I suspend the Rules of
Business.” :

The Hon'ble Sir William Meyer :—“ My Lord, I now beg to
move that the Bill be faken into consideration. I need add nothing more to
what I have already said on the subject. *

The motion was put and agreed to.

The Hon'ble Sir William Meyer :—“I now beg to move that the
Bill be passed.”

The motion was put and agreed to.

THE BENARES HINDU UNIVERSITY BILL.

The Hon’ble Sir Harcourt Butler :—“ My Lord, I move for leave
to introduce the Benares Hindu University Bill. It is the earnest desire of the
University Committee that this measure may be placed upon the 8tatute-book
during the viceroyalty of Your Excellency with whose name the University
will be for ever associated. It is the bare truth that without Your Excellency’s
constant interest, support and approval, this measure counld not have been
introduced to-day. By a series of compromises the Government and the
Booiety have arrived at conclusions which, I hope, may take the measure out
of tho domain of controversy. It is intended to publish the Bill now for

neral information, and to take Select Committee stage and pess the Bill into
aw during the September session. Before I go further I musi congratulate
the Oommittee and especially the Maharaja Bahadur of Durbhanga, Mrs.
Besaut, Dr. Sundar Lal, Pandit Madan Mohan Malaviya, the late Rai Bahadur
Ganga Prashad Varma, Sir Gooroo Das Bannerjee, Dr. Rash Bihari Ghose, and,
outside the Oommittee, such active helpers as His Highness the Maharaja of
Bikanir and His Highness the Maharaja of Benares, on the success which has
~lready orowned their efforts. I nced not revi:w the history of th. movements
whioh resulted in the proposals for a Hindu Ur.versity .t Benares and &
Moslem University at Aligarh. I will deal with the results that have emerged
‘from long discussion. The facts are well known, but I will confidently say
_this that if anyone had predicted ten years nsi-o {hat the idea of a university of
this kind, then in the air, would take practical shape, he sim 1y would not have
beon believed. The University Commission, an influcntial body, had recently



522 THE BENARES HINDU UNIVERSITY BILL.
[ Sir Harcourt Butler.) [ 228D Marom, 1916.]

pronounced against such a university and there was widespread opposition and
hostility to any schemne which threatened to cut into existing territorial and
fedoral universities. It would have seomed incredible ten years ago that the
Governmont of India should associate itself with a movement of this kind.
'That the difficulties have been overcome is in large measure due to the genuine
spirit of co-operation which has inspired the University Committee.

Xe My Lord, this is no ordinary ocoasion. 'We are watching to-day the birth
of & new and, many hope, & better type of university in India. The main
features of this university which distinguish it from existing wuniversities will
be, first, that it will be a {eaching and residential un:versity, secondly,  tbat
while it will be open to all castes and creeds, it will insist upon Treligious
instruction for Hindus, and, thirdly, that it will be conducted and managed by
the Hindu community and almost entirely by non-officizls. I say that thisis
a new tyge and, many hope, a better type of university. Let not this be
taken as disparaging the work of existing universities. That would, indeed, be
gross ingratitude and sheer injustice. India owes much to her universities in
every department of intellectual life and energy. They wore based on the
latest model, the London University then recently founded and much admired
and only lately condemned by Lord Haldane’s great Commission on univer-
sity education in London as fundamentally defective. The best minds in-
India are, I think, now in agreement that tfeaching and residential univer-

_ sities are the special need of India to-day.

“ At the same time, there is raturally very little knowledge in the ocountry
of what a teaching and residential university 18. To this want of knowledge
I atiribute much criticism which has been levelled against the constitution of

- the Benares Hindu University.: Oonditions which are appropriate and neoes-
- gary in a ing and residential university have been viewed away through

the glasses of minds habituated: to the existing universities. This is only natural

'inthouircumsmnomoflndj&i'lwinhigwem“)ﬁbleto say in a few words

what a teaching and residential . uni really means. Probably, the best
idea will be obtained from Oardinal Newman’s Iﬁm of an University. May I
quote a passage from the report of Lord Haldane’s Qommission on university

- education in Loondon, the most authoritative statement of modern times on

university education ? It runs as follows :—

“In the first place, it is essential that the regular stadents of the University should be
sble to work in intimate and conbtant association with their fellow students, not only of the

- same but of different Faculties, and also in close contact with their teachers’. The University

¥-
P

in this way, and Newman, writing in 1852, even went so far as to say : —

should be organised on this basis, and ebould regard it as the ordinary and normal state of

: things. This is impossible, however, when any considerable proportion of the students are not

Emvim training - to receive a university education, and therefore do not and
cannot take there place in the common life of the university as a community of teachers and

. .stadents, but, as far as their intellectual education is concerned, continue in ‘s state of pupilage

.

and receive instruction of much the same kind as at a school, though under conditions of
individual freedom. It is good that the students should beﬁn'onght together if only

5. 1 protest to - you, Gentlomen, that if I had to choose between & so-called Universit
. which dispensed ‘with' residenceand tutorial superintendence, and gave its degrces to any;

“Person who passed an examinatiori in a wide range of subjects, and a University which bad

.
b

no professors or examinations at all, but merely bronght a number of young men fogether for

 three or four years, and then sent them away as the University of Oxford is said to have done

some sixiy years since, if I were asked which of these two methods was the better discipline of

_ the intellect, . - .. - which of the two courses was the more successful in training, moulding

enlarging the mind, which sent out men the mote fitted for their secular duties, whioh producad

. better publio men, men of the world, men whose names would descend to posterity, I have no
_ hesitation in giving the preference to that University which did nothing, over that which
w ed of ite members an mquamtanea with every science under the sun’,

& “Neverthelees: this is snly one side of the question, and in any case Newman doos not
" refer to the kind of-;tqdent.h.fe_ that can be mxnood in London. ant”fcor‘ eth':? wru::n
= itis the more essential that in such a University as London can have, the students l.:i-y teachers
- should be bronght together in living intercourse in the daily work of tho: University, ' From

the time 'the under-graduate “enters ‘ the University be sbould find himself & member of a
community in which he has his part to play. The teaching and learning should be combined

- $hrough the active and pérsonal co-operation of teachers and studspt’X
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. _The active and personal co-operation of students and teachers, their asso-
ciation on more or less fraternal lines, that is the keynote. A teaching and resi-
dential university does not aim at mere intellectual “attainment ; it is a way of
life, and a way of corporate life. Those of us who have been at Oxford and
Cambridge can appreciate the force and meaning of Newman’s vivid words,
But Oxford and Cambiidge are not the only models. There is much to
be learned in India from other universities which are more definitely
practical in aim. They are all, however, alike in this that they pursue an
outlook on life, form an atmosphere, concentrate thought and by friction
of mind get truer perspectives, no matter whether the dominant note be
plulosophmfsl or technical. 8o much for the teaching and residential aspect
of the University. There remains the question of religious instruction.
You know the history of religious instruction in India, the fixed and
upalterable neutrality of the British Government, and how, in every province
at the present timo, earrest men are seeking to find some means of infusing
religious and moral ideas into the swiftly onrushing intellectualism of the
day. It is a matter which we much leave to the Hindu community to work
out on lines which best commend themselveg to it. The theological faculty.
must be a purely Hindu faculty. On behalf of the Government of India I can
only assure the Committee that they have our fullest sympathy in this new
and, I believe, important venture. '

¢

“I turn now to the measure itself. This consists of the Bill and the original
statutes. The regulations are in course of preparation. It was only by a four
de force on the part of Mr. Sharp, Dr. Sundar Lal and Mr. Muddiman
that the Bill and the statutes have been prepared in the time. In the
first place, as regards the form of the Bill, I must explain that its
apparent brevity is due partly to the accepted practice conducive to the
maximum of elasticity, whereby only essentials are included in a legislative
measure, partly to the desirability of relegating much to statute and -
tion. Schedule II is very full and can be still further extended by the
addition hereafter of such statutes as are not required for permitting the
Fmvaasity to get immediately to work, and the regulations have still to be
ramed. ‘

“I will now try to give you a brief account of the organisation of the
new University. You will see that it is a sommewhat complioated organisation
and it has been necessary to define and adjust functions with some care. The
University is, an all-India University. It is incorporated for the teaching
of all knowledge, but will commence with five faculties, Arts, Sciencn, Law,
Oriental studies and Theology. I know that many of the promoters desire
to add a faculty of Technology. This desire has my full sympathy and I
trust that adequate funds will soon be forthcoming. The University will
be open to students from all parts of India on conditions which I shall speocify
hereafter. The Governor General is Lord Rector of and the Lieutenant-
Governor of the United Provinces of Agra and Oudh is the Visitor of the
University. Among those whom the University will delight to honour
are Patrons, Vice-Patrons and Rectors. The governing body is a numerous
and very representative Court, with an executive body in a Qouncil of not
more than 80 Members, of whom five will be members of the Senate. The
academic body is the Senate consisting of nciless than 50 members, with an
exeoutive body in the Syndicate. The Senate will have entire charge of the
organisation of instruction in the University and constituent coﬁeges, the
ourriculum, and the evamination and discipline of students and the confer-
ment of ordinary and honorary degrees. Except in matters reserved to -it the
Senate is under the control of the Court working. through the Oouncil. The
Senate will be constituted as follows :—

« I, .Ex-agioio.—(a) The Chancellor, the Pro-Chancellor, the ViceChancel-
lor and the Pro-Vice Chancellor for the time being; (b) The University
Professors; (¢) The Principals or heads of co:stituent colleges of the Uni-
vorsity.
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' II. Flected.—(a) Five members to be elected by the Court. (b) Five
members to be elected by ihe registered graduates of the University from
such date as the Cowt may fix. (¢) Five representatives of Hindu
raligion and Sanskrit learning to be eleoted by the Senate. (d) Should the
Vicp-Chancellor declare that there isa deficiency in the number of members
required in any faculty or faculties, then fiveor less persons elected by the
Senate, eminent in the subject or subjects of that faculty or those faculties.

“III. Nominaled.—And five members to be nominated by the Visitor.
The Syndicate will consist of- the Vice-Chancellor, Pro-Vioce-Chancellor and
fifteen members of whom not less than ten shall be University professors or
principals or professors of comstituent colleges. The object aimed at is to
‘secure that purcly academic matters should be decided by a body mainly ex-
pert while the Government and supervision of the University rests with the
Court and the Oouncil. It is necessary to represent the SBenate on the latter
in order that the academic view may always be before it. The Oourt will
elect its own Chancellor and Pro-Chancellor, Vice-Chanoellor and Pro-Vice-
Chancellor. In the first instance these officers will be scheduled. The Vice-
Chancellor will be ez-gfficio Okairman of the Council, the Senate and the
Syndicate. He will be the Chief Executive officer of the University. The
University will through the Council and the Board of Appointments appoint
its own professors and staff and have entire control over them. Btability is
given to the constitution by requiring the sanotion of external authorit)
to changes in the statutes and the regulations. This is the outline oi
the constitution of the University. The Government binds itself to acocept
the degrees, etc., of this University as equivalent to the degrees, eto., of
existing Universities. This in itself is no mean concession.
..~ “ My Lord, I have seen this constitution described as ill-liberal and I have
. .xubbed my eyes in amasement. It is far more liberal than the constitution
* of existing universities. No Government can allow universities to grow. up
" without control. In most Buropean countries the universities or at least the
-majority of them are entirely State universities. In the course of these dis-
" cussions two policies emerged. One was a policy of trust. The other a policy
" of distrust. I'he Government might well have said to the Society—You are
-starting a new kind of University without any experience of it in India. We.
; must. leaven the lump with officials who have the requisite experience. We
- must guide you from within at é_.’ng rate until you prove your worth and the
- value of your degrees. That would not have beon an unr.asonable attitude.
~*But we preferred to trust the Seciely, to leave them large autonomy,
~and to reserve to Governmenf only the mnecessary powers of intervention
"*if things go wrong. I hope that things will not go wrong but you will
‘not misunderstand {me when I say that the taking of these powers is a
. necessary precaution. You will also realise that to some extent thisisa leap -
“!in the dark and that the machinery which is being provided is very complicat-
--ed, and might in conceivable ciroumstances produce friction. I hope that in-- -
“:tervention will not be required. We desire and 8ir James Meston desires that
‘you should manage your own affairs ; we are anxious to nwintain the dignity .-
*and independence of the University. But we must in the public interest, in -
.-the interests of the rising generation, in your own interest, have powers to
. interfere should things go wrong. We could not countemplate the existence
< of a university or recognise its degrees on any other terms. But with this
- one reservation, we wish to see you realise your own way of life, your own
“. way of corporate life.

-

i, %1 ask Hon’ble Members to compare the constitution of this Universi
- with that of the oldest University in India. And yet who will deny that the
*University of Calcutta has had in practice a measure of independence that"
«is not accorded to universities in. most countries ? In Calcutta 88 of the. 100
’; ordinary membors of the Senate are nominated by the Ohancellor who is ez-
“officio the Governor General, while the clection of the remaining twenty is
subject to the approval of the Chancellor. In the case of this University only
b out of a minimum of 60 are nominated by the Visitor, who is ez-officio
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the Lieutenant-Governor of the United Provinces, and this provision was
suggested by yourselves in order to secure expert official help -and oo-oper-
ation. In Oaleutta the appointment of professors requires the sanction of
the Government of India. In this University no such sanction is required.
There will be, in this University under normal conditions, no interference
whatever from outside with the University staff. In Oalcutta the Vice-
Chancellor is appointed by the Governor General in Oouncil. In this
University the Oourt elects the Vice-Chancellor subject only to approval by
the Visitor. The Court has power to elect its own Chancellor and Pro-
Chancellor. In the Court and the Oouncil the Government has no voice or
representation whatever. The ordinary powers of intervention are vested in
the Visitor. The Visitor will be close at hand. You will need his help at
every turn, in the acquisition of land and in many other ways. And you will
not appeal to Bir James Meston in vain. The extraordinary powers are vested
in the Governor General in Council. You need not be alarmed lest they be
exercised unduly. The tendency will be the other way. It will not be in
human nature that the Visitor should seek lightly the intervention of the
Governor General in Council. I have not ngticed such a tendenc{l in Local
Governments. In the Government of India the tendency is all the other
way, to avoid interference in the details of administration. The terms are
necessarily general, but it is made quite clear that they are extraordinary and
emergent powers, and considering how much this movement already owes
to the Government of India, I confidently ask you fo believe in our &ond
fides. 'We have trusted the Komotem s0 much that I think we ourselves
may claim some frust at your hands.

“8o0 much for the constitution of the University. There remains the ques-
tion of admission to the University and this raises the whole question of the
recognition of schools and matriculation. -This will be dealt with in the
T tions but I will tell you exactly what is our policy in the matter and
what principles underlie it.

““ Some of the promoters, I understand, desire to keep the recognition of
sohools in the hands of the University and to conduct their own matricula-
tion examination. This wish is opposed to all the best modern view on the
subject. This view, strongly empgamsed' by the Commission on University
education in London, is this—that it is the central educational authority which
is concerned to see that its grants are effectively used and that it
is that authority also which must provide for the co-ordination of second-

schools and universities and must give the necessary assurance to
the latter that the pupils seeking admission " to their degree courses
have reached the required standard of education. The Committee, I may
mention, accept the recognition of schools by Local Governments and Durbars.
As regards matriculation, I must remind the Council that this is not a federal
torritorial university but a teachin% and residential university. In the case
of Dacoca, the Dacca University Committee decided that it could not conduct
its own matriculation examination. It was recognised that most of the high

" school students would be reading for admission to colleges of the Oalcutta

University and that therefore the requirements of that University must regu-

late the course of studies in those schools. In the case of the Benares Hindu

University, the pupils of high schools will similarly be reading for admission

to existing universities and the new university could not with advantage set
up & different standard or prescribe a new course. Again, it was recognised

that a sparate entrance examination for Dacca held at the head-quarters of
Dacos would be cumbrous and difficult to carry out and would be likely to
cause confusion. : These reasons are applicable with even greater force to the

Benares Hindu University. Probably before many years have passed the
external matriculation examination, the octopus which digs its tentacles into
all limbs and - parts of our secondary English schools, will have been replaced
by some eystem of school-leaving certificate. The most weighty authorities of
modern times, the Consultative Oommittee on Examinations in secondary
schools, and Lord Haldane’s Commission on University education in London alike
contemplate the abolition of the purely external matriculation examination.
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“ Meanwhile the position will be this:—The Benares Hindu University
will accept for admission to iits courscs all candidates from schools at prosent -
recognised by an existing university or by a Local Government or by a Durbar,
who have passed the matriculation examination of such university or obtained
a recognised school-leaving ocertificate. Tho Benares Hindu University will
also be able to impose any additional test on such candidates that it may think
desirable. 'I'he Benares Hindu University will hold its own matrioulation
examination at Benares for all candidates for the faculties of Oriental Studies
and Theology, and for private candidates (on usual conditions) in other
facultics. Finally, in order to meet the strong desire of some of the promoters
that cerlain schools should prepare exclusively for the Benares Hindu TJniver-
sity it has been decided to allow such a ocourse provided that such schools are
recognised by the Local Government of the provinoce or, by arrangements
which will have to be decided hereafter, by the Durbar of the Btate in which
they are situated and provided also that snch schools are not allowed to send
up candidates for matriculation at any other university. Only in this way
can complication of school curricula and confusion in the examination system
be prevented. The Secretary of S8tate allows this large oconcession involving
some breach of principle in deference to the sentiment of the promoters It
will come under reconsideration if at any timne the school-leaving certificate
generally. ousts the matriculation examination of other universities.

“T have now dealt fully and frankly with the two main points on which
there have been differences of opinion. There remains yet another point on
which there has been misunderstanding that is easily removable. It is said that
this University has ceased to be an all-India University. This is not the case.
It is ~pen to students from every province and Native 8tate in India. 8chools
preparing for admission to it may be situated in any provinoe or Native Btate in
India. Its governing body is recruited from the length and breadth of India.
It will send forth its alumni to évery quarter of India. It will pumber among
its patrons Governors and Heads of Provinces, Ruling Chiefs and other eminent
benefactors in all parts of Indi&: I am informed that the following large sub-
soriptions have alreay been paid. His Highness the Maharana of Udaipur 1}
lakhs, His Highness the Maharajr Holkar of Indore b lakhs, His Highness the
Maharaja of Jodhpur 2 lakhs with a grant in perpetuity of Rs. 3,000 a month,
His Highness the Maharaja of Bikamir one lakh with a t in perpetuity of
of Bs 1,000 a month, His Highre:s the Maharaja of mmu a grant in
perpetuity of Bs. 1,000 a.month, His Highness the Maharao of Kotah one lakh,
the Maharaja Bahadur of Darbhanga 8 out of 5 lakhs, Dr. Rash Bebari
Ghose one lakh, Dr. Sunder Lal one lakh, Maharaja of Kasimbazar one Jakh,
Babu Bijindra Kishore Roy Chaudhri of Ghorepur one lakh and Babu Moti
Chand one lakh. His Highness the Maharaja Scindia of Gwalior has promised
5 lakhs of rupees. Others have promised liberal donations of which in many

ggs:es art payment has been made. If there ever Was an all-India University,
it is this. : ;

“I think that on a review of all the facts Hon’ble Members will agree that
the Government has dealt in'a large and liberal spirit with the movement.
The conduct of the negotiations has not been easy. It has been compli-
cated by the. fact .that the movement started on lines of its own without
reference to Government -and without knowledge of the conditions which
Government considered essentiai to its success. It was further compli-
cated by criticisms from ‘opposing points of view. If to some it has seemed
that the Government was granting too little, to others it has seemed that the
Govsrnment was granting too much. I do not conceal from Hon’ble Members
that in gpome quarters it hag been considered that the Government was taking
grave risks, risks graver than any Government ought to face. I can
‘understand ’ this view- but-.I ~do not myself share it. We know that
--we_are taking acertain-amount of risk.” W~ know that there is danger

lest -this University or similar universities elsowhere develop undesirable
tendencies or lower standards of education. We deliborately faco that
risk, believing in .the loyalty and good sense of India and the growing desire
to co-operate with Government on the part of the Hindu and other com-
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munities in India. For my part, I am hopeful of success. I earnestly trust
that the introduction of this Bill and- the removal of misunderstanding will
lead to further enthusiasm and the provision of funds sufficient to build and
equip the University on & worthy scale, a scale worthy of the great Hindu
Oommunity. I confess that the other day when I was standing oppo:-ite Ram-
nagar, on the site where your University buildings will, I hope, soon be rising
in stately array, and looked down the river Gangesto the ghats at Kashi,
which swept before me in the distance, I felt that if I was a Hindu I should
be proud indeed of the achievement of my people, and at the same time T
felt some little pride myself that I was 2 member of a Government which
had joined in one more large endeavour to combine the ancient and honoured
culture of India with the culture of the modern western world”.

The Hon’'ble Dr. Sundar Lal:—“ My Lord, on behalf of the Hindu
University Soociety I beg leave  to offer our grateful thanks to Your
Excellency’s Government, and more particularly to Your Excellency, and.
to the Hon’ble the Member for Education for all the encouragement and help
that the Government have given to the prdposc! for the establishment of a
Hindu University at Benares. The supporters of the University will rejoice
to learn that a Bill for the establishment of the University has to-day been
introduced in the Council. ‘

“ My Lord, if I may be permitted to say so, the Bill before us marks a
memorable epoch in the history of University education in India It constitutes
a very important step forward, in the extension of the system of establishing
residential and teaching wuniversities in India mavnaged mainly by the
people themselves. It emphasises the desirability of combining religious
with secular education under their own control, and i1t will ever be remembered
as one of' the most beneficial acts of Your Excellency’s Government.

“ Sixty years ago, when the Oourt of Directors of the East India Company,
impelled by the noble desire of bringing to ¢ the natives of India those vast
moral and material blessings which flow from ‘the diffusion of ‘knowledge ’
decided to establish universities in India ¢ which may encourage a regular a.-d
liberal course of education by conferring academical degrees as evidences. of
attainments in different branches of Arts and Sciences,’ they directed
that the new universities should be modelled after the then recently established
University of London. Like their prototype they were to be merely exa-
mining universities ‘not so much to be in themselves places of instruction as
to test the value of education imparted elsewhere’. They could not by reason
of the principle of strict neutrality in religion invariably followed by the
Government in the examination for degrees ‘include any subjects connected
with religious belief’.

“ Limited though their functions were the Indian universities have more
than fulfilled the expectations that were formed of them. Evidence of
the excellent work done by them greets the eye in all directions
and in almost every part of the country. In the years that have rolled by the
opinion of those best qualified to speak on that subject has been steadily grow-
ing in the western countriesin favour of Universities whichshould not merely
be institutions for holding fests of education but which should themselves
be the hoiwaes of knowledge and learning, where their altmni should be trained
and educated under the direct guidance of their teachers, and where their
pupils may not: only live in an afmosphere of learning, but inspired by the
influence of their teachers, they should be imbued with and animated by the
spirit of progress' rnd research pervading therein. The view has' naturally
found many votaries in this country both among Hindus and Mahome-
dans. There has also becn a wide-spread feeling that a system of educa-
tion which  makes no provision for religious teaching is essentially
imperfeot and incomplete. It is of course impossible to provide for it in
the existing State wniversities. It is to these considerations, as also to the very
keenly felt desire of resuscitating the study of the ancient learning of India of

i
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enriching its vernaculars, and of imparting some knowledﬁe of the practical
applications of modern science to the industrics, that the proposals for tho
establishment of denominational universities owe their genesis, and it is to
“Your Bxcellency's Government that we aro so greatly indebted for the initia-
tinn of so important an experiment. It is a matter of much gratification to us
that the proposals for the establishment of the Hindu University at Benarcs
. have met with the ready sympathy and support of Sir James Meston, to whom
we are no less indebted.

« It is, of course, not permissible at this state for me, to-dwell upon the pro-
visions of the Bill, and witfl'o"ur Excellency’s leave I propose to reserve any
observations I may have to make on them to a later and more suitable stage, but
I would crave the indulgence of the Counucil to permit me to refer to some of the
features of the Bill, to remove any possible room for misapprehension and to
place side by side some of the more prominent aspects in the constitution of
the new uuiversity, along with'those of the exirting universities in India, to

- enable the public to form a clear idea of what the Bill proposes to give to us.

“T have already pointed out the essentially non-official charaoter of the
governing bodies of the new universities. I will now explain more fully what
I mean. The government of the University is entrusted to—

(1) the Court on the administrative side ;
(2) the 8Senate on the academic side.

*“ The Court is to consist of donors and their representatives, as also of
representatives of learning and of bodies interested in the education of the
Hindu Community. Every one of these persons must, in future, be Hindus.
Not one of them need be a servant of the Government unless he comes in as a
-donor or is elected by one of the electoral bodies. It will be presided over

;" by the Chanoellor and Pro-Chaneellor, who will be elected by it.

. .. The Benate is so constituted.that no less than three-fourths of its members
_must be Hindus. The Government will nominate only five of ita members. The
. " "ez-officio n.embers of the SBenate besides the Vice-Chancellor and the Pro-Vice-
" Chancellor will be servants of the University or of its constituent colleges. The
Vice-Charcel.or and the Pro-Vice-Ohancellor will be electod by the Senate, sub-
_ ject to the approval of the Visitor, who will be the Lieutenant-Governor of the
JUnited Provirces The University will be competent to appoint its own pro-
= fessors ‘und teachers. Their appointment will be solely in the hands of the
" university ar.u will nof, as in the case of some oI the existing Indian univer-
. sities be subject to the approval of the Government. It will also appoint its
own Boards of Examiners. ! ' ?
~ “Let us now compare it with the constitution of the existing Indian univer-
sities The donors in these Universities have no place in the constitution of
these Universities, unless the Government appoints any one of them as an
_honorary member of the Senate, who, as such, can take no in the
-affairs of the University. "Four-fifths of the members of the Senates
- of them all must be nominees of the Government; only one-fifth being left
"o be appoi: rel by election by the graduates, the senate and the faculties.
“A very large number of the Government nominees are, as a rule, officers
-.of the Government. The Vice-Chancellor is appointed br the Government.
It will be *then evident that the constitution of the new University is
conoeived on a considerabiy more popular and liberal basis. It is, as I have
-said, essentially non-official-in its character and I may, I venture to think, claim
~for it that it will be the university of the people in full contact. with and

-responsive to their intellectual aspirations.

% '“1° may now touch upon its relation with the Government -

~ in -the case of -the - existing universities, its Statutes and tl»,tit::ﬁl:
. and - the. amendments - thereof will be subject to the approval of the
.-, Government. The admission of outside colleges to the privileges of the

‘University  will, as in the case of iustitutions affilia to " the
existing universities, bo subject to the approval of the Visitor, who will
have also the right to inspect the university and its colleges at rleasure. If
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any action of the University is contrary to the provisions of the Act, the
Btatutes and Regulations, and therefore ultra vires, the visitor will have power
to annul them.

. “The Governor General in Council will have certain emergency pdwers
which have been reserved to him.

. “It will thus be evident that the constitution of the University is as
liberal as we can expect it to be. -

“The Hon’ble Bir Harcourt Butler has been pleased to meniion the names
of some of the larger donors. I may be permitted to say that in addition to
them, there is a large body of donors who have already paid substantial
amounts, or who will pay them in the course of a short time, and I have mno
doubt that, now that the Bill has been introduced, it will not be difficult to
collect a large sum of money.

“I have much pleasure therefore in supporting the motion for the intro-
duction of the Bill.” o

The Hon’ble Sir Gangadhar Chitnavis:—“My Lord, I need
not say much after the specches which have been delivered in this con-
nection. It is a matter of genuine satisfaction to the great Hindu community
. that the labours of the promoters of the Hindu University movement have,
thanks to Your Excellency’s sympathetic help and attitude, borne fruit, and
that a stage has been reached when Government is pleased to extend to it legal
recognition. It.is only just to mention, and it is a matter of common
know that the Hon’ble Pandit Madan Mohan Malaviya, the Maharaja
of Dharb Dr. Sundar Lal, and Mrs. Besant, have now for some time
worked in the cause with admirable devotion and singleness of purpose, at
times at great personal inconvenience and sacrifice. The people have some
idea of their work, but few outside the organisers know the great services
the Hon’ble Sir Harcourt Butler has rendered to the cause.

“The Bill now introduced marks an important step in the educational
history of India which is full of possibilities, and let us all hope that the
Hindu University will be as great a success as its supporters expect it will be.
It is permissible also to indulge in the hope that this University, imparting as
it proposes to do, sound religious instruction, will inculcate in the youthful
mind a due sense of proportion, of duty and responsibility, and respect for
authority which will make the graduates useful, virtuous, loyal and contented
citizens. A thing well begun is half done and we hope that this coming
University will soon rise to a position when it will be possible for the products
of this University, modelled as it will be on the basis of the ancient religions
of this great land, to come out of its portals what model University students
should %a equipped with the best that the East can teach and helpful both to

Government and the large community to which they belong.”

The Hon’ble Maharaja Manindra Chandra Nandi:—
« My Lord, as one interested in the Hindu University scham?, may I be per-
mitted to express my gratification at the introductlon_of the Bill whlgh crowns
the efforts made for the establishment of this University? The realisation of
our hopes is now in sight and we are deeply grateful to the Hon’ble the
Member for Education and the Government of India for the kind ]:Eelp and
sympathy accorded to this scheme and the legislative sanction which is being
initiated to-day. My Lord, I hope there will be no jarring nofe and this
Bill will receive the same unanimous support in the Council that the scheme

has received in the country.”

‘ The Hon'ble Mr. Dadabhoy :—My Lord, as the only member of
‘the "Parses community on {our Legislative Council, I rise to join in the
chorus of congratulations welcoming ﬁns.. Bill. My Lord, outside this Council
there w:re many misgivings about this Bill, but after the luminous and very
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instructive speeches of the Hon'ble the Education Meraber aud Dr. Sundar Lal,

most of these misgivings have beon dispelled. I keep an open mind about
the provisions relating to the Ocnstitution, in respect to which this OCouncil
will have a suitable opportunity later on to express its opinion. But I must
admit that this Bill concedes many important privileges. The constitution,
the details of which have been indicated by the Hon’ble the Eduoation Member,
fully prove this and further that the new University will be in advance of the
existing universities in many matters. I am glad that this will not only be a
teaching, but also a residential university, that it will be free from official
control, and also that religious iastruction will be imparted in it.

“ My Lord, I have no hesitation in stating, as the Hon’ble Sir Harcourt
Butler has already stated, that when this University comes into existencea few
years hence, it mll be an imperishable monument to the educational policy
pursued by Your Excellency.

“ My Lord, before I sit down, I wish to say & word with reference to the
Hon'ble Su- Harcourt Butler. - He only stated that he had pleasure in being
a member of the Government which h&d associated itself with this important
measure. He might, with pardonable pride, have referred to the most import-
ant share that he has taken in the preparation of this Bill and for the matter
of that, in working the whole scheme. It was his laborious and sympathetic
work and it was his desire to mske certain concessions to the educated Indians
that has brought about the prpmise of the Hindu Umverslty, and has led fo the

University Bill being presented i in its present form.”

The Hon’ble Mr. Ra.yanmga.r :—“My Lord, the Hindu University
»Bill has been for some time past:Jooked forward to with eagerness by the Hindu
_Zpublic, and although we have n& before us the detailed provisions and have not
time to consider them,:the elogquent spesch of the Hon'ble Sir Harcourt
‘*‘; f'Butlar gives us an -outline. ﬂfithe scope of the Bill. We shall have later
7 “an opportunity to discuss the- ons of the Bill in detail. For the present
“:Twe are glad to note -that . .- Liordship’s Government has been leauadto'.
“H yiew the movement with favonrfa.nd prooeed.s to take &mchml steps to give
. 7us a national University, and,” ai has been remarked by the Hon’ble the Bduca-
_ ; ‘tion Member, a remdantml and téaching university, a university to teach the
essentzal points of Hmdms;n to a.ll classes of Hindus. :

-‘ i . “My Lord, Hindus in_ oommon with Muhammadans have always felt the
" need of aecula.r cducation”. being supplomented by religious eduoa.tmn. A
”. Hindu knowing -the- real - essénce -of religion will be an acquisition to the
., country. Ever mindful of his duties to God a.nd man, to all his fellow-bein
“he will be a desirable . citizen; - My Lord, the circumstances attending
i introduction of Rnglish education 1uto India made it incumbent on the
.. Government to favour secular. education. This is a defect which must sooner
‘tor later be removed and’beyond’ all doubt the defeot can only be removed
“-with the co-operation of 1he’bommun1ty concerned. The introduction of the

- Bill is s,vmﬁca.nt It ia-a great.practical step towards National Bdmhon
%mlnd.la.. Cae 327 oe ;::..-w‘,»,t,'-ﬂ,.a

0« My Lord, T supporﬁ tho mntlon before us.

’ The Hon'’ble M. Ghuma.n :—*“My Lord, with Your Excellency's
3 ion, Ishould like to! draw-WYour Excellenoy’s attention*®to the faot;
‘=‘ that it is a matter of some incdnvenianoe to non-official members, .that when a
_: Bill is about to be introduced mto Oouncil it is not previously  circulated .to .
: “Members. Ox the last- clcca.tm.mfl I'made the remark )eoause the Defence
- -’% of India Bill was circulated éven-24 hours before it was infroduced into this
Oounml, it .4 the effect of allowing us to make ourselves uainted with its
= _contentc, and, thereforé in a ‘measure resulted in v «r bemg ab 1.:2) give it our prac-
b4 tlcahy unanimous support,: particularly when we discovered at the very outsot i
. ‘that the Bill was only going to be enaoted into law for a specified short period
+ of time. On this accanon, when a Bill of such importance as the Hindu
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University Bill is about to be introduced, we non-official members fecl that as
we have not had copies of this Bill beforehand we are not_able to make any
observations which we would consider to be absolutely pertinent to the
subject. Such being the case, My Lord, I should only like to say at the present
moment that there is some amount of feeline in the country that neither
& Hindu University nor » Mussulman University will be of any real advan-
tage to the people, because, I take it, that the desire of true Indian patriots is,
above all else, to bring about the unification of the two great communities
of this country, namely, the Hindus and Mussulmans; and a Hindu University
and Mussulman University will, [ am afraid, tend to produce ultra Hindus
and ultra Mussulmans. But, if my Hindu friends in this Council, the pro-
moters of this University and the Hindn public outside, are enamoured of their
Uiniversity, and if they are satisfied with the constitution which the Govern-
ment has been pleasec{ to grant them, I for one wish tLhem all joy. Therefore,
I desire to congratulate my Hindu friends as well as the Government, aud
particalarly my Hon'ble friend Bir Harcourt Butler on introducing this Bill,
and I desire to thank Your Excellency and the Government of India for having
introduced this Bill out of deference to the wishes of our friends the Hindus.”

The Hon’ble Mr. Das:—“My Lord, with regard to the objection
that has been made by the Hon’ble Member who spoke just now
(Mr. Ghuznavi) that we have not been furnished with a copy of the Bill
beforehand, I should like to observe that this objection, which would apply
in the case of some other Bills, does not apply in this case, because it appears
from the Hon’ble 8ir Harcourt Butler's speech that there has been consultation
and discussion on the subject-matter between the Government on the one
side, and those who are interested in the scheme on the other. Though I am
one of those who did not see the Bill or did not know the contents or the
details of the Bill, yetthe Hon’ble Member in charge of the Bill has explained
to us that it is not. confined to Hindus only: the only peculiarity of the
University will be that Hindus will be taught the Hindu religion, but the
University will be open to persons of other religious persuasions.

“The Hon’ble Sir Harcourt Butler said in his speech that ten years
ago nobody would have considered this Bill a possibility. That shows, My
Lord, that under a sympathetic rule, under a sympathetic Government,
when the policy of t{e Government is to trust the people and to take
the people into their confidence, Government can actually wipe away, as
it were, from the history of the nation ten years’ time, and bring themn
nearer the goal of their aspirations. That means a-statesmanship for which
Your FExcellency’s rule will ever be remembered.  Bir Harcourt Butler
in the course of his speech has taken a very modest share of the praise
that is due to him, but let me assure him and the Government of India
generally that we shall all be thankful for the step that he has taken, for it
establishes the principlo that the people, when they realise the responsibility
of any steps they are prepared to take, may count on the Government’s willing-
ness to give them & helping hand. So long as education stands on a religious
busis, it stands on a safe fourdation. So long as the heart which sends up
blood to the brain pulsates with the fear of God, no. matter whatever be the
religious persuasion of the student,—Hindu, Muhammadan or Christian—
when his heart pulsates with the fear of God, the nutrition which the brain
receives, the education which the mind receives, must be good and useful.
And even in an atmosphere where there are a large number of Hindu boys
who are educated under a system which attaches an im%:rtance to religious

ricciples and teaches us that man is a creature of God, I have no doubt that
Eetter results will follow.

«I have heard in certain quaitors and it is borne out by the remarks
whioh have been made by the Hon’ble Member who spoke last (Mr. Ghuznavi)
that this University will have a tendency to develop bad feeling between
Hindus and Muhammadans and produce ultra Hindus and other evils which
are the results of institutions standing on a denominational basis. I feel, my
Lord, that people—educated neople especially—arce learning to discriminate



032 THE BENARFES ILINDU UNIVERSITY BILL.
[ B2r. Das; Alr. Banerjee.| [ 228p Maron, 19135.}

between the articles of a man’s faith, of a man and the reflection of his

faith on his life and character in daily life; and as education grows, as time

advances, this power of discrimination ‘will increase and Hindus, Muhammad-

ans and Christians will more readily co-operate in public life and in works

(t).lfx util}ty than they do now. With these remarg:a, My Lord, I support
e Bill.” ‘

The Hon'ble Mr. Banerjee:—“ My Lord, I frankly confess
that I do not in the smallest degree sympathise with the observations
and criticisms which have beed made by my friend to my left (Mr. Ghuznavi).
His grievance is that we have not seen the Bill before. I venture to
submit that that is no grievance at all. If this Bill were introduced, if
the rulos of business were suspended, if no Select Committee were to be
appoiuied, if the Bill was not to be placed before the country, that would
be areal and tangible grievance. But, My Lord, the Bill has now only been
introduced, it will go before the country, it will be considered in Belect
Committee ; and oriticisms will pour in from all sides. ~'Where, may
I ask, is the gri~-ance? In the House of Commons, so far as I have been able
to understand the procedure and the rules of that House, when leave .is given
to introducea Bill the text is not placed before Members of Parliament:
it is only the Statement of Objects and Reasons that is laid before them.
Ther fore I do not sympathise with the observations of my Hon’ble friend to
thelefi. When we have a grievance. by all means let us ventilate it in this
Council ; but when we have none I think it is our business not to bolster up
one and indulge in criticisms.

“Then, My Lord, my friend blesses the Hindu University in a somewhat
left-handed fashion. He says the effect of the establishment of this University
would be to perpetuate differences between Hindus and Mubammadans. My
YLord, if that was to be the likely result of the creation of this University I for
one would op it whole-heartadly ; but I do not believe that a result of that
kind will at all follow. My Lord, Hindus and Muhammadavs to-day are far
more united than they were ten years ago. Ten years ago there was far greater
friendliness and solidarity of feeling between them than tiwrcnty yearsago. What
is the secret of this daily growing feeling of friendliness between the two commu:-
nities ? Knowledge, learning, the spread of light and illumination. 'We are being
taught ; schools and colleges are growing up in all directions ; we are beginning
to realise what our common: interests are, and I do believe that this
University, this Benares College, instead of helping to create any alienation
of feeling between Hindus and Muhammadans, will by the spread of
knowledge bring them -closer together in those bonds of friendship, good-will .
and amity upon which the best prospects of Indian advancement depend.
Therefore, I find myself in complete disagreement with the observations which

have fallen from my Hon’ble friend in regard to the two main points which he
has placed before this Council.

. “ My Lord, I desire to congratulate the Government of India and the pro-
moters of the University project upon the introduction of this Bill and u
the culmination of their labours so far. My Lord, I have heard many speetiq;
in this Council Chamber, but I will say this in reference to that splendid
oration which it was our pleasure to listen to to-day, that I have hardly
ever heard a speech in this Council Chamber more deeply sympathetic, more
attuned to i.e lave .of India and her people than that made by the
Hon’ble Member in charge of the Bill. I feel, My Lord, that the special
thanks of the Hindu community—and I am a Hindu of Hindus ugh
perhaps-my Hon’ble friend over there will not give me that character—as a
~ member of the Hindu community I will say this that our special thanks
- are due to_“Yonr _Ex_celleg and to the Hon’ble Membor in charge of the
- "Department”for the" Bill “which has been introduced. It will represent a
* - crowning achievement of Your Excellency’s Goverminent and of the adminis-

tration of the Department over which the Educution Member has presided
for a period of now over three years.
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. . “My Lord, when I say all this, T must not be imagined as passing a
judgment upon the details of the Bill. The Bill has been just placed before
us. We have heard the details. Those details will he placed before the
country and the country will judge, and then the Sclect Committee will sit and
deliberate over those details. Therefors, so far as those details are concerned,
I do not express any opinion. But I do hope and trust that the oonstitution
which will be given to the University will be a liberal one, that a large measure
of independence will be accorded to the University authorities so as to enable
them to do the fullest justice to the great work in which they will be engaged.
Fgr, My Lord, without real power there can be no sense of respousibility, and
without responsibilit{ there can be no efficiency. My Hon’ble friend, the
Member in charge of the Education Department, has told us that ¢ trust ’ is

the policy of the Bill. I welcome this. And he has asked us to believe in

the good faith of the Government of India. Speaking from my place in this

Council Chamber, weighed down by the sense of my responsibility as a member

of the Council, T will say this, that we accept the assurance with alacrity

and enthusiasm. We feel that if the Government of India did not interest

itself in this matter, this project would not have reached the degree of

.success which it has attained. :

““ My Inrd, my Hon’ble friend referred to one or two objections with
regard to the Hindu University. But there are certain objections which have
been urged by responsible people—at least in my Province, and I think it is only
right and proper that I should allude to them, not, indeed, that I share them,
but I should like the Council to know what they are. It has been said in
some of the Bengal newspapers that this University will be a *Citadel of
Reaction.” I have no fears, no misgivings on that score. Knowledge, be it
from the West or be it from the KEast, elevates and liberalises the mind,
breaks down all narrow barriers. The Temple of Learning is the temple of
brotherhood and of catholicity. Here within the walls of this University, the
East and the West will meet ; two parallel streams of knowledge will
commingle and roll on & mighty and fertilising river scattering broadcast its
richest blessings.

“ Another objection which has been taken to this University is that it is
going tobe a sectarian University. Be it so. All education is useful. If
you look at the history of educational institutions in the past you will find
that they were sectarian to begin with—dominated by religious considerations

and religious motives.

% In the middle ages the Moslem universities of Seville and Cordova in
Spain held aloft the torch of kncwledge ILater on the monkish institutions
kept alive the flame. I am perfectly certain there are many who give a
wide berth to our educational institutions at the present moment who will
come and join this University. I have in view especially the Marwaris and
the extreme section of the crthodox community. My Lord, in this country
we want more schools, more colleges, more light, kindly light amid the

encircling gloom.

“That was the gracious message of His Majesty to tho people of India.
The wish that was nearest to his heart was that there should be a net-work
of schools and colleges spread over the land from which there might issue
loyal, useful and manly citizens, able to hold their own in the varied vooations.
of life. Here is a definite substantial addition to the schools and colleges of this
country. My Lord, this institution also will partly fulfil the recommendations
of the Bducation Commission of 1882 They urged that there should be different
types of educational institutions, and it was mainl}r upon this grounq that
they ur the encouragement of private enterprise In matters educational,
This University, My Lord, will impart religious education which is necessarily
absent from the Government institutions. For these among other reasons,
subject to an examination of details, and in the hope that the constitution
of the University will be liberal, I desire to accord my whole-bearted support

to the Bill which has been introduced,”
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The Hon’ble Rai Bahadur Sita Nath Ray :—“My Lord, I
am a Hindu and an-orthodox Hindu, and as such take particular interest in
the present Hindu.University scheme; and in rising to give my humble
support to the Bill just introduced, I may say that it will be hailed with
intense satisfaction by iy countrymen. It will open & now era in the
history of the great educational movement in this country and so far
as I can take a mental survey of the future, I see it has & bright pros-
peot before it. I beg to take advanh.g; of the present occasion to express
our feelings of heart-felt gratitude to Your Excellency and the Hon’ble
Member for Education for the kind permission accorded to the introduo-
tion of the Bill before' us, for tae establishment of a teaching and resi-
dential Hindu University at Benares. A better and more appropriate site
than Benares could not have been choscn by the promoters })or the location
of the proposed University. The distinctive features of the proposed Univer-
sity will be that it will not only be a teaching and residential Univer
sity, it will not only teach different kinds of literature, philossphy, science,
technology, etc., it will not only promote research work in different branches
of learning, but, what is more, it will also * Promote the study of the Hindu
Skastras and of BSanskrit literature generally as a means of preserving and
popularising the best thoughts and culture of the Hindus and all that was
good and great in the ancient civilisation in India, and it will also promote
the building up of character in youth by making religion and ethicsan
integral part of education ’, wkich are 80 very mecessary to build up a boy’s
charaoter. My Lord, I say that nothing can be more deplorable, more
subversive of tﬂ'mipline, more detrimental to the development of true man-
hood and character than to rear up, tunder boys in godless education, for I beg
to assert that it is education dissociated fromn religion which is at the root of.
all anarchy and disregard for oonstituted authority. It may not be out of
place to mention here that onejof the ocardinal principles of the Hindu
religion is absolute obedience and! ot to the Bovereign who is regarded
as a part of Divinity. It is therefore well that the promoters of the scheme
have made religion the bed-rock of education.

“My Lord, I cannot sufficieni’y admire the bolduess and liberality of spirit
which has permitted a sectarian Uriversity to spring up, but I have no hesita-
tion in- predicting that nothing but absolutely r_;oog results will be the
rewards of such generosity and high-mindedness.

“ Now, a word or two about {ue promoters and initiators of this Hindu
University Scheme. _We ghall be wantixiﬁ in gratitude if, on this happy
occasion, when the disinferested laliours of the promoters are about to fmcti?y,
we were not publicly to declare .our deep obligations to them and express our
sincere appreciation of their disinter labours. The initiation of the scheme .
is wholly and solely due to the genius and bold conoeption of our distinguished
and much respected countryman and -colleague, the Hon’ble Pandit Madan
.Mohan Malaviya, a man whom to know is to love and respect. Now, as the
Panditjee is more a saint, a sadky in-the true sense of the word, and does not
care for any pecuniary reward ..om his countrymen, the only other reward
that I can promise him in abundauce is that besides securing the unstinted

_regard and love of his.countrymen, he will have his name enthroned in the
hearts of his ever grateful countrymn. '

“ Next to my Hon’ble ffiend, ; unother distinguished countryman of o
who deserves prominent mestion:in this f.:t:ﬂuwotiol:’::l is the illustrious and mg::;
regpected head “of:‘an”illustrions . &nd- princely house, I mean the Hon’ble

~ Maharaja Bahadur of ;Darbhanga, for we owe the materialisation of the scheme
_primarily to. the: upcéeasing’efforts*and disinterested labours of the Hom’ble .
: g[a]m ra]aswqgééndfthp,gonfhlp_ Pandit and our much respected friend the :-
‘Hon’ble, Dr. Fahdit Siipdar Lial ; for it was they who did their utmost and it was

their powerful Bdyocacy: and ‘personal ‘iifluence whioh'sucoeeded -in inducing
the powers that Fih§g70 sanotion to the scheme and it was they who at great
pereonal sacrificé ‘moved from place to place, from door to door, to raise
subscriptions and I-must-say that it was the commanding ovality of
the noble Maharaja Babadur and the influence of his high rank and position
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combined with the persuasive tongue of our friend here that induced our
generous and noble-gea.rted feudatory Chiefs and others to wunloosen théir
Burao strings in tho oause of this noble scheme. It must be admitted that
oth by his princely generosity and personal aund unselfish labours the
noble Maharaja Bahadur has done much to have his name gratefully remem-
bered by the present generation and the generations yet unborn.

“My Lord, I have to mention another prominent name in this connection.
I come to it last, not because it is the least, but hecause it is difficult for me
to find words in which to express all the feelings which rise in my heart in
mentioning the name of one who though not of our own blood, though not
of our own land, is still regarded as one of us. Her love for us and our ancient
ideals and culture, her unceasing efforts and ceaseless activities to bring the
spirit of that ideal and culture 'again into this ancient land of ours, her stead-
fast devotion to that purpuse have made the name of Mrs. Annie Besant a
household word in every Hindu home. The Ceptral Hindu College is the out-
ward manifestation of that love. and devotion and nothing can be more aus-
picious for the success of this movement than%hat it should be the nucleus
round which a nation’s hopes and aspirations will take concrete shape and form.
Poor India cannot give her anything in return for those labours nor does she
herself expect anything in return. Her labours are labours of love in the true
spirit of Nishkam Karmayoga for which her Maker and Master will reward
her. Our prayor is that she may live long to continue in this Noble Path
and may Lord grant her the health and strength necessary for it.

““ With these few words I beg to give my humble support to the scheme.”

The Hon’ble Sir Fazulbhoy Currimbhoy :—“My Lord, the
Bill marks the success of my Hindu friends’ philanthropic labours. I am
glad the idea of a Hindu University had materialised, and it is now going to
take a definite form and shape. The Hindu University will be the first experi-
ment of its kind. For more than a century the controversy has been more or
less vigorous over the ticklish question of secular versus religious instruction in
our educational institutiors. Government, from its position, had fo encourage
a purely secular education so long. They could not accede to the prayer of
the Christian Missionaries in the early days of Englisn education in India;
but now that the people themselves have come forward with definite schemes
of denominational Universities, it is only right and proper that Government
should encourage them, Everybody has realised the evil effects of education
devoid of all religious or' moral training, buf so long as the people did not
undertake to organise Indian eduocation on a religious basis, nothing could be
done to counteract them. With the Hindu University a new chapter is
opened in the history of Indian education. Unlike the existing Universities, the
vitalising force of the Hindu University will be religion, which ought to mould
the plastic mind of the graduates into a different and more agreeable shape

“ The Bill now goes to the country. Opinions will be collested about the
details It is therelore not desirable that the provisions should be criticised now,
Government, and espeoially the Hon’ble Education Member, have done their
best to so modify the Bill as to make it acceptable to the Hindus, but with the
fresh criticisms from the public I hope the Bill will be still further improved
so as to tempt the sister commuuity, the Moslems, {o ask for the Charter, and
so pave the way for the progress of the two commuuities on parallel lines.

¢« I oannot sit down without congratulting the Hon’ble Sir Harcourt Butler
on the happy ccnclusion of his labours in t?lis matter, and I am very pleased
to be able to associate myself with the eulogy just bestowed on the Hon’ble
Mover by the previous speakers. Although we can none of us grudge the
higher appointment whic awaits hin, I am sure we ahg.ll regrgl;fully rart with
* the presont Hon’ble Member for Education when the tiine arrives to ¢ - s0.”

The an’ble iir. Setalvad :—“ My Lord, I confess that I share
to a certain extent tho apprehensions of my Hon’ble frisnd Mr. Ghuznavi as
regards the danger of having sectarian universities. When the shortcomings
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of the present Universities are animadvorted on, I am afraid sufficient import-
ance is not attached tothe great unifying influences that these Uuiversities
have exerocised all these years. I, for one, connected as I have been for many
years with the University of Bombay, can testify to the great unifying influence
that that University has exercised by throwing together young Hindus, Muham-
madans and Parsees in the same colleges and in the same educational institutions.
And what is true of the Bombay University, I feel, must be true of the
Calcutta and Madras Universities and also of the Allahabad University.
Holding these views and feeling that sectarian Universities might destroy
that unifying influence which the present. Universities are exeroisinﬁ:
I, for one, would have welcomed a Bill which, instead of proposing to establis
a8 Hindu University or a Muhammadan University, had prop to establish
an all-India University for Hindus, Muhammadans, Parsees and all vther com- -
munpities. When I say this, I am not unmindful of the fact that the Bill
provides that students of all classes and creeds would be admitted into this Uni-
versity. But when you have a Hindu Univergity established in this manner,
and you have a Muktammadan University established side by side, the natural
result is bound to be that Hindu’atudents will flock to the Hindu University
and Muhammadan students will flock to the Mubammadan University.
That being so, I still entertain the apprehensions that I have of the
danger of having sectarian Universities of this character and all the
eloquent words which have fallen from the. Hon’ble Mr. Banerjee have
not dispelled these apprebensions in,my mind. However, these are the
views that I hold and there are otlier people who hold the same views, but if
the Hindu and Muhammadan corhmunities, as a whole, want seotarian Univer-
gities, no useful purpose would, I gm afraid, I will be told, be served by at this
stage running counter to.their §desire. But if that is to be, I hope and trust
that those -respomsible for this Pniversity and this legislation not carry .
sectarian divisions too far. For i the Bill provides that the Court in
future shall consist only of dus; an exception is only made in the case of
the. present Court to effect the indlusion of Mrs. Besant therein. I do not see
why that restriotion should be down for the future. If those responsible
for the ULiversity, if Hindus wau$ to indlude in the Court in future Muham-
madans, or P’arsees, or Europeans tg co-operate with them, there is no reason why
liberty should not be given:{oithem to do so, and why they shounld be
deprived cf their choice if .they desire to make such a choice. Further,
I, for one, do not view with any fAvour the introduction of compulsory Hindu
religious education in the University; those who want it may inly
have that provided for them, but I do think that 3t will not be desirable to
compel students to take religious education even if they do not desire
it. BSpeaking of the present- Universities, I was very pleased to bear the
Hon’ble Mover say that they have served and are serving a very useful
purpose, for we in Bombay, during the administration that preceded the
maent one, were always told in Zseason and out of season that the University
been a failure and that it served no useful purpose, and that the
sooner i, was reformed root-:and branch the better. I was therefore very
d to hear the Hon’ble ‘Sif:Hjroourt Butler say that so far the present
nivereilies have exercised-a"gbod influence aud they have done useful
work. Your Excellency, I do-hope that, when the Bill goes to the Seleot
Committee, the. various  matters tto . which I have referred will be considered
whether it is desirable to-maice theCourl: exclusive, whether it shou!.l oonaist.
only of Hindus in:future andfwhether Hindu religious education should be
made compulsory. Then thére m}he question of Government control. Under
?ﬁhon 19 of the Bill, very wide flowers are given to Government. It runs as
“.follows :— RIESER T S

F "
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- o
o

. - 19.{1). 1f at any time’ the ' Governor General in Council is of opinion tha i
< M - - - : Lo B Y N t .
reasons exist “which :make* {hé+removal*of any member of the teaching?l.ltﬂ desirable nlr)i“ ll;:
: interests of the University,’or that is & gpecial measure the sppointment of certain examiner

or examiners to to him !l,'deglrab.l'q"to maintain the standard of University eramination
or that the scale of staff of the Un'wcmt; is inadequate, or that in any other respect the sffuire
of the University are mot maniged “in ‘the furtherance ‘ of the objects and purposes of the
University or in accordance with this Act apd the Statutes and Regnlations.’
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he may take various steps. These are very wide powers of interference
in numerous details as regards the working of the University. No doubt,
I recognise what the IHon’ble Mover has said that initially the whole
administration is left mostly to non-officials, but I am afraid the control
which is embodied in section 19 is of a very far-reaching character. I do
hope that when the Bill is considered in Select Committee, attention will
be given tothat seotion. Then the Hon’ble Mover referred to the <uestion
of the Matriculation examination. This is no doubt a question on which
there exists a sharp difference of opinion. I frust that whon the Bill goes
to the Belect Committee that matter also will have proper consideration.
As I have said, I share the apprehensions which I spoke of about the insti-
tution of sectarain Universities, but, I am afraid, that if both the communities
desire legislation of this character and Government have committed themselves
toit, it may be said that it is fruitless to run counter at this stage to their wishes.
Reserving to myself full liberty to take such action as I deem necessary in
publio interests, I can only conclude in the hope that these apprehensions
will not be realisad and that ultimately good will come out of the present
project.” .

The Hon’ble Pandit Madan Mohan Malaviya :—“ My Lord, -
I should be wanting in my duty if I allowed this occasion to pass without
expressing the deep gratitude that we feel towards Your Excellency for the
broad-minded sympathy and large-hearted statesmanship with which Your
Excellency has encouraged and supported the movement which has taken its
first material shape in the Bill which is before us to-day. I should also be
wanting in my duty if I did not express our sincere gratitude to the Hon’ble
Bir Harcourt Butler for the generous sympathy with which he has supported

and helped us.

“ My Lord, I look forward to the day when students and professors, and,
donors and othersinterested in the Benares Hindu University will meet on the
banks of the Ganges to celebrate the Donors’ Day; and I feel certain that the
name that will stand at the head of the list on such a day will be the honoured
name of Your Excellency, for there is no donotr who has made a greater, a more
generous gift to this new movement than Your Excellency has done. My
Lord, generations of Hindu students yet to come will recall with grateful
reverence the name of Your Excellency for having given the start to this
University. . Nor will they ever forget the debt of gratitude they owe to Sir

Harcourt Butler for the help he has given to it.

“I should not take up the time of the Opuncil to-day with a disoussion of
the provisions of the Bill. The time for it is not yet. But some remarks
which have been made point to the existence of certain misapprehensions
which might be removed.

“Two Hon’ble Members have taken exception to the proposed University
on the ground that it will be a sectarian university. Both of my friends the
Hon’ble Mr. Ghuznavi and the Hon'ble Mr. Setalvad have expressed an
apprehension that being sectarian, in its character, it may foste:: cr s:l:r-en gthen
separatist tendencies. They have said that the exlstmg_ Umyermt.les have
been exercising a unifying influence, in removing sectarian differences bet-
ween Hindus and Muhammadans. My Lord, the University will be a deno-
minational institution, but not a sectarian oune. It will not promote narrow
gsectarianism but a broad liberation of mind and a religious spirit which will
promote brotherly feeling between man and man. Unforfunately we are
all aware that the absence of sectarian religious Universities, tho ubsence
of any compulsory religious education in our State Universities, has not

revented the growth of sectarian foeling in the country. I believe, my Lord,
istruction in the truths of religion, whether it would be Hindus or Mussul-
mans, whether it be imparted to the students of the Benares Hindu University
or of the Aligarh Moslem University, will tend to groduce men who, if they
are true to their religion, will be true to their God, their King and their
country. And I look forward to the time when the students who will pass out of
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such Universities, will meet cach other in a closer embrace as sons of the same
Motherland than they do at present.

“ Objection has also been taken to the provision for compulsory religious
eduoation in the proposod University. My Lord, to remove that provision would
be like cutting the heart out of the scheme. Many people deplore the absence
of a provision for religious education in our existing institutions, and it seems
that there would not be much reason for the establishment of a new University
if it were not that we wish to make up for au acknowledged deficiency in the
existing system. It is to be regretted that sume people are afraid of the influ-
ence of religion: I regret I cannot share their views. That influence is ever
ennobling. I believe, my Lord, that where the true religious spirit is inculoat-
ed, there must be an elevating feeling of humility. And where there is love
of God, there will be a greater love and less hatred of man, and therefore I
venture to say that if religious instruction will be made compulsory, it. will
lead to nothing but good, not only for Hindu students but for other students as
well, who will go to the new University. .

« My Lord, it has also been said that if seotarian Universities must come
into existence, we need not carrv sectarianism to an extreme. The Hon'ble
Mr. Setalvad has referred to the provision in the Bill that in the Univorsity
Court, which will ba the supreme governing body of the University, none but
Hindus are to be members. The reason for it needs to be--explained. The
University has to teach the.PZedas, the religious Scriptures, and to impart
instruction even in rituals and other religious ceremonies which are practised
by Hindus. The Bill provides that there shall be two bodies in the institution,
the Oourt and the S8enate. Tho Oourt will be the administrative body, will
deal mainly with matters of.finance and general administration, providing
means for the establishment of Ohairs, hostels and other institutions. The
Senate will be the academic body, having charge of instruction, examination
and discipline of students. ! Well, membership on the Court has been
confined to Hindus in order that Hindus who may make benefaotions in
favour of the institution should feel satisfied that their oharities will be
administered by men who will; be in religious ?vmpath with them and in
a position to ap]:li:.oiata their motives and their desires. With that knmvlet}gc

will make larger endowmehts to support the University than they would
make if the endowment was to be administered by men of diffarent persuasions
and faiths. There is no.hing uncharitable in such an arrangement. Besides
this, there is a second reason.. When the 8:z..skrit Oollege was first. established
in 1793, iun the time of Lord Cornwallis, therc was provision made for the teach-
ing of the Fedas and other religious books in it. Later on, some missionary
gentlemen took excepiion to_the idea that a Christian Government should
encourage the teaching of what they described as heathen religion ; and for that
reason the teaching of religion was stopped in that institution. In formula-
ting proposals for the Benares Hindu University, it was felt that, so far as
possible, no room should be left for any apprehension which might prevent
religious-minded Hindu dondérs from maimg large oontributions to the
Untversity, and that the best means of giving them an assurance that instruction
in Hirdu religion shall- always be an integral part of the education whi. »
the University will provide, and that their religions endowments will be admin-
istered in conformity with their wishes, was that the membership of the Univer-
sity Oourt should be confined to Hindus. There is, however, no such restristion
in Tegard to membetship of theé S8enate. In the Benate, which will be the soul
of the University, we shall invite co-operation, we shall seek it and welcome it.
Fully one-fourth of the S8enate may not be Hindus. There will be no disquali-
fication on the ground of religion in the selection of professors. No restriction is
pl_a-cetf -upon- students’ of any creed or any class coming to the University. It
will thus appear that while we confine membership on the administrative body of
. the Univermty, the Court, to members of the Hindu community, we kee open

the Sefiaté'which; us I have’ said, is the soul of the University, to teachers of
every creed and race. - That is & réal provision. And we intend to get the very
best teachers irrespective of any consideration of race or creed, from whichever
- part of the world we can, in order that our students should sit at their foot
: and learn the knowledge that they can impart. .
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_ ““1 should like to say one word more with regard to the provision that
religious instruction should be compulsory in the case of Hindu students. It
has been said that we should not make it compulsory even for Hindu students,
as it might keep somo Hindu students who do not desire to receive religious
instruction, from’the benefit of education at the Hindu University. But, my
Lord, in the first place, the general religious instruction which will be imparted
will be such as will be acceptable to all sections of the Hindu Oommunity.
In the second place, a number of Hindu students at present attend missionary
institutions where the study of religion is compulsory. 8o I hope that even
those Hindu students who may not appreciate the teaching of religion, will
not be kept away from the proposed University on the ground that religious
instruction will be compulsory there.

“I do not think, my Lord, that I need takeup more time at present. 1
begs again to express the gratitude that I am sure millions of Hindus will feel
towaras Your Excellency’s Government, and personally towards Your
Excellency, and towards Sir Harcourt But]er, when they hear of the Bill
which has been introduced here to-day.”

The Hon’ble Sir Harcovrt Butler:—“1I think the Government
and the University Committee have every reason to be glad of the reception
that this Bill has received in Council. . It will be considered in detail here-
after, so I will not detain the Council any further now.”

The motion for leave to introduce the Bill was put and agreed to.

- The Hon'ble Sir Harcourt Butler :—*“ My Lord, I introduce the

Bill, and move that the Bill, together with the Statement of Objects and Reasons
relating thereto, be published in the Gazetée of India in English and in the
local Official Gazettes in English and in such other languages as the Local Gov-
ernments think fit.”

The motion was put and agreed to. ' '

7 INDIAN PATENTS AND DESIGNS (TEMPO-
| RARY RULES) -BILL.

The Hon’ble Mr. Clark :—“ My Lord, I move that the Bill to extend
the powers of the Governor General during the continuance of the present war
to make rules under the Indian Patents and Designs Aot, 1911, be taken into

consideration.”
The motion wfas put and agreed to.

‘Th'e‘Hoil'b%le Mr. Clark :—“ My Lor&, T beg to move as an amend-
ment that in clause 4 of the Bill the following words be added, namely :—

¢and the power to make rales conferred by section 3 (1) (¢j- of this Act in respect of
anvthing to be done under the Indian Patents and Designs Act, 1911, shall be exercisable
in respect of anything to be done under the Inventions and Designs Aot, 1883.’

« The reason for this amendment is a very simple one. Under the Inven-
tions and ~Designs Act, 1888, ‘ patents’ did not exist. An inventor was given
what was called an ¢ exclusive privilege’. When the Indian Patents Act, 1911,
'was passed, the holders of exolusivu privileges were allowed the option of
- converting- these. into patents. Very many of them preferred not to exercise
- this option, with the result that a large number of exclusive privileges are still
“in force. Oertain conditions attach, e.g., the payment of fees to the possession
of an exclusive privilege, and it is no less necessary that the Controller shoald
have powe: to condone delays or other defaults committed in respect of them
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than in the case of patents held under the Aot of 1911. This neocessity was
not foreseen till at too late a stage to provide for it in the Bill as introduced ;
therefore the amendment in necessary now.”

The motion was put and agroed to.

The Hon’ble Mr. Clerk :— My Lord, I beg tomove that the Bill,
as amended, be passed into law.” '

The motion was put and agreed to.

THE DELHI LAWS BILL.

The Hon’ble Sir Ali -Imam :—*“ My Lord, I move that the Bill to
declare the law in force in certain territory added to the Province of Delhi be
taken into consideration. ”’

The motion was put and agreed to:

The Hon'ble Sir Ali Imam :—* My Lord, I move that the Bill be
passed. ” o
The motion was put and agreed to.

The Council here adjourned for lunch, and after lunch The Hon’ble
Sir Harcourt Butler, the Vice-President, took the Chair.

RESOLUTION EF HIGH PRICE OF WHEAT.

The Hon’ble Pandit Madan Mohar Malaviya :—*“8ir,
~ before I proceed to discuss the resolution of which I have given notice, I
leave to amend it by addin%at the end of the first clauvse, words ¢ or to take
such other steps as he may be advised to bring the price of wheat down to
a zeasonable level and to maintain it at such level.” ‘The resolution will then
run as follows :—

¢ That this Council recomt'nands'l that the Governor General in Council may be ploased
to prohibit all export of wheat from India until the price of that commodity comes down to
9 seers per rupee, and whenever it rises above that rate, or to take such other steps as he may be
:d:lis?d to bring the price of wheat down to a reasonable level and to maintain it at such
ce “The Council is aware that there has been an a" ormal rise in the price
‘7. of wheat and of other cereals. - There has conseque..!'y been a great deal of

. suffering among .the great. bulk of the peqple. How great the rise lias

been is evident from the index numbers given at page 34 of Mr. Datta’s
valuable report on the elaborate and painstaking inquiry made by him into the
rise of prices in India. -We find that {aking the average of the prices of wheat
.. during the quinquennium 1890-94 as 100, in 1890 it stood at 84 and in 1913

at 1841 4.e., that in the course of 22 years, the price of wheat had risen by

" nearly 42'6 per cent!.’ During the last two years also the price of wheat has
. "~ been abnorwally high. - But never did it rise so high as during the last few

- months. In the ‘great famine of 1897, the price of wheat was indicated by’
-~ the number 149 :.in_thaf of 1900, by 184 : so that .the price was as highin
©. 191z as it was in the famine year 1900. Bince the war broke out, the prico
of wheat, as I have said, has gone up much higher. Wheat has sold at the rate

of 6secrs the rupee, arato which was never known to the le of thi
.country before. people of hia
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‘“ Now, Bir, the consequent suffering to which the people have been exposed
has beon immense;-it has been deep and widespread. Iis intensity is not
fully and clearly realised because of the patience with which the people have
borne it. 'We have no doubt had some riots in the Punjab which have been
ascribed to this cause; but the fact that in the presence of such deep and
wide-spread suffering throughout the country the people have borne this calamity
with th‘;edPa.tience with which they have, isa phenomenon, I venture to say, that
will hardly be seen in any other country.

“ Wheat is the staple food of the people of Upper India. Mr. Shapoorji
Broacha, writing in a lctter to the “ Times of [ndia,” said that except in the
Punjab in every other part of Indis wheaten bread is a luxury bread. Buthe is
entiroly mistaken there : bread is not a luxury with the people of Upper India:
With the people of the Punjab and the United Provinces and with a great
many people in the Central Provinces, wheaten bread is the staple food, and
to deprive them of it or to make it unavailable to them, is practically to starve
them Mr. Broacha says no famine is to be feared, even if the whole wheat
were to go. He talksso lightly of the export of wheat because it does not
touch his province.

“ The total area under wheat cultivation in the whole of British India in
1911-12 was a little more than 26 million acres. Out of this 23 million acres
were accounted for by the Punjab, the North-West Frontier Province, the
Central Provinoes, Bihar and Orissa and the United Provinces of Agra and Oudh,
and the balance, less than two million acres, by Bombay, Madras, Bengal, Assam
and Burma. In the Punjab and the North-West Frontier Province nearly 50 per
cent of the area under food grains was under wheat; in Agra and Oudh about
one-fifth; in the Ceniral Provinces about one-fifth ; and in Bihar and Orissa
about one-twenty-fourth, so that Bihar and Orissa may fall back upon other
cereals if there is a scarcity of wheat, as it has got an area under rice cultiv-
ation there nearly 156 times that of the area under wheat. But the rest
of the wheat-producing provinces, where that commeodity is the principal
artiole of food, must be 'bard hit by a rise in the price of wheat. It is
not a question with the people of those provinces, as Bir Shapoorji
Broacha wrongly says, of making money .out of wheat. It is a question
with them, primarily of their very existence. Let us see what are the
other food grains produced in the wheat-groducing provinces. They are
-rice, barley, jowar, bajra, maize and gram and pulses. The Punjab and the
North-West Frontier Province have very small areas under rice cultivation.
The United Provinces and the Oentral Provinces combined have nearly as
large an arva under rice as under wheat. But the-area under gram in the
United Provinoes, the Purjab and the North-West Frontier Province is equal
to nearly 75 per cent of the area under wheat, and the price of gram has also
risen very high. Other provinces which do not produce wheat can therefore
afford to live on other cereals than wheat, and asa matter of fact they live
ou them in normal times. But in the ocaso of the people of the wheat-pro-
ducing provinces, particularly the Punjab, the United Provinces and the
North-West Frontier Provinces, that commodity is absolutely indispensable and
no greater hardship can be imposed upon them than if they cannot get their
wheaten bread. It ought also to be remembered that the people who have
supplied the most important—the hardest fighting—elements to the Army, are
people who live upon bread. The Indian soldiers who serve His Majesty the
"King-Emperor are largely drawn from the Punjab, the United Provinces
and other areas from the people with whom wheat is the staple food. This
being so, the sufforing caused by the dearness of wheat in Upper India iss
matter of the gravest concern. ,

"« Now, Sir, in earlier times when there has been a risec in the prices of
wheat, it has been due to the failure of the rains and to the famine caused
thereby. - The people have learnt to bear that calamity -as & vis major. The
relief operations which the Government organises at suclg times have taught,
the people to understand what the Government does to mitigate their distress.
But the rice in the price of wheat that has been going on year after year
owing to the operation of causes which can be controlled by Government
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has been creating a different feeling. And apart from the special ciroumstancos
belated by the war, in view of the high rise in the price of wheat owing
to those causes, it is necessary that the Government should oconsider what
measures can be adopted to secure a permanent relief to the people in
this to them a vital matter. The couses of the rise in the prices of
food-stuffs have been many. They have been very ably summarised and
discussed in Mr. . Datta’s report. I do not think I should detain the Council
by going into all of them, but there are some to which attention should
be drawn. One of the important oauses to which Mr. Datta has invited
attention is that the growth Of the area under food orops has not kept pace
with the growth of population and the requirements of the ocountry.
Mc. Datta says at page 61 of his report : ¢ Oonsidering the growth of the
gopulation and the increase in the external demand, the supply has been short
uring the greater part of the period embraced in the inquiry’. In another
place (page 138) he says:— - ‘
‘In recent years the production of food-grains bas not been keeping pacce with the
population. This would explain the almost continuous rise in the price of food grains.’

“Another factor which has beun at work is the taking %Of an increasingly
large portion of the culturable aréa by commercial crops. e area under com-
mercial orops has increased in ahigher proportion than the area under food crops,
that is that the total area which should have come under food crops has not
come under them. .

“ The Government of India have in their resolution disagreed. They say :

¢ 8o far as trustworthy statistical evidence is available it wounld appear that the area under
food crops has increased in almost exact: correspundence with the growth of the population,’
- they say further that ‘ no reliable estimate of the outturn during the period under review can
- be framed.’” - ’i .
.. - “ But, Bir, there is a large bogly of opinion which think that this is one of
the causes of the rise in the prioe ¢0f food-stuffs, and the matter requires further
consideration. : -
_ “In addition to the two causes mentioned above, there has been another,
and a very important one, whicl has been the export trade. :As Mr. Datta says
‘ The development in the means of communication (in India) apart from 1ts
levelling effect already referred to, has brought all parts of this country into
- - mduch closer touch with - foreign - markets and has thus immensely facilitated
- ‘and enhanced the inflaence in the direction of a rise’. The demands of
the export trade ..ave been growi.z, as the facilities for transporting wheat
from one part of the country to another have been increasing. Indian wheat
is now carried to countries where'- the people have a much higher average
income than the people of India have. They are ablo to pay a much higher price
- for wheat and other commodities  than our people can and which they would
~not have to pay butfor this international trade. This trade has been
| ﬁwmg and consequently the rise of prices has beon. growing also. Mr.
.. - Datta rightly says : )
- 4. “Itis to this immensely . enhan. -4 demand for Indian commwodities of export that the
- relatively larger rise in the Indian price level as compared with that of other countries is
- probably to be attribated.” - - ; ) )

. .- “In this state of affairs it ias become the imperative duty of the Govern-
" ment to consider what méasurés should be a.dopfeg to bring down the prices of
.. food-stuffs to a reasonable level aud to maintain them at such level. The

"~ conditions are peculiar and they require special measures to be adopted, when

- you offer, facilities to tho people of countrics where the average national income

~ - 18'say ‘15 or 20 times the average national income of the people of India to obtain
; -+ food-stuffs from your country at a much higher price than would be obtained ‘for
- - ivin the country.: The price which can be obtained in foreign countries thus comes

.- o regulate the price of wheat in this country. But the people here have got a
" much lower average income, and they consequently find 1t increasingly diffi-

cult fo obtain the wheat that they want at the price which they can pay, and
suffer a great deal of hardship. {f the export trade did not come into play,
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if it did not seriously affect the situation, I am certain that the prices of food-
stuffs, and particularly of wheat, would not have been risen as greatly as they
have. This would suggest, Sir, the desirability of considering the question
whether an export duty should not be imposed upon wheat. But I am not
taking up that question at the present moment; because even if an export
duty were imposed upon wheat, it would not meet the situation with which
we are faced at present. It would still permit people who want to speculate
in wheat to purchase as much wheat as they can and to ship it to places
where there is the greatest demand for it. .

“ What is necessary for the imimediate present is that the Governinent
should adopt effective measures to prevent wheat going out of the country ex-
cept when 1t can be spared without pinching the people. As an export duty
will not serve that purpose, the only measure that struck me as feasible is that
all exports should be prohibited until prices came down to 9 seers a rupee.

* In the communiqué which they have issued, the Government have pro-
hibited export by private parties. They have however allowed export
through recognised ochannels. That communiqué has not given satisfaction
to the public. The measure has not brouglit the prices down. There was a
fall in prices for a little while ; but prices have gone up again and have recent-
ly been going steadily higher. That decision of Government has failed to
bring down prioes ; and an export dufy, as I have said, does not seem likely
to effect that object. The objecct of my  resolution is to "ask the Government
to take some step which will be effective in keeping sufficient wheat in the
country to enable the people to get it at the price which they can pay for it.
I do not claim that the suggestion which I have put forward is the only one
which should be taken into consideration. My object is that the need for
more effectively regulating the export of wheat should be recognised by the
@Government. If the Government would recognise that in the special circum-
stances of the country it is essential that it should take effective steps to regulate
the export trade in order that prices may come down to a reasonable level,
I would be content. But such action is necessary, because unless Govern-
ment intervene—and- inte: vene effectively—to check the export of wheat,
prices will continue high, and I fear the patience of the people, which has been
sorely tried, will be exhausted, which may lead to unhappy results.

“It may be said,—it has been said, that if the Government intervene to
prohibit export or to regulate it in any such manner, as I have suggested, cul-
tivators will suffer. Now, Bir, I am the last person to wish that the cultivators
should suffer. The cultivators do deserve much sympathy ; but sympathy should
be shown to them in other ways than by allowing them to export wheat
freely and to'obtain inflated prices to the in;Lury of the community The
sympathy which should . be shown towards the cultivators should, in my
opinion, be in the direction of a general reduction of rent ail round. That is
the way in which they can be benefited. But so far as the export of wheat
is concerned, there are other parties also whose interests and requirements
have to be considered. The cultivator may make a little larger profit if there
is no restrioction imposed upon the wheat trade ; but the great bulk of the people
suffer and there is no means of relieving them of the hardships to which they
are exposed.  The Government have recognised the principle that they should in-
tervene to reduce the sufferings of the people due to high prices. The Government
pay allowances to their low-paid servauts. The Government have also paid
allowances to some of their highly-paid servants, whenever in their opinion,
there has been ococasion for taking such a step, as witnessthe recent temporary
inorease to the salaries of certain civil servants. These examples show that
when Government are convinced—they may be right or they may be wrong, and
there may be differences of opinion about the justice of their decision ; but
my point is that whenever Government think that relief should be given to
eny of their servants—they do not hesitate to give it. Now, the giving of
inoreased salary to Government servants means taking so much more away
from the taxpayer’s money. But the Government recognise that iun
certain ‘circumstances and to certain classcs of people, the Government
should afford aid in this manner, and what I want the Government now to
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consider is whether in the present economic situation some measure cannot
be adopted whereby the general bulk of the people may bonefit. * The aid
which Government give to low-paid Government servanis benefits only an
infinitesimal section of the people. I don’t know that the number of per-
gons in Government service 18 quite 2 per cent of the whole population, and
the persons who are in receipt of small salaries must be very much smaller.
And I do not know that thore are many private individuals who are givin
famine allowances to those under their employ ; agd I submit that no suo
special 1neasure, intcnded to afford temporary relief to a small class of porsons,
can be of any avail to the general bulk of the people in the presence of the
wide-spread suffering to which they are exposed by reason of the prevailing
high prices. The only way to secure any relief to the people is to bring down
those prices. What is the best means of effucting that desirable end is a matter
upon which opinions may differ; but I do hope that opinion will be united on
the main question, namely, that the Government should intervene to seoure their
staple food to the general public at more reasonable rates than they have to
pay at present. As regards the principle of interfering with the cultivator's
profits, I may say that all taxation is an intorference with the profits of
individuals—all taxation means the cutting down of incomes more or less—
and the Government does interfere to limit the profits of individuals, to
regulate the prices of certain things whenever it thinks thaf such aotion is
n ; in the interests of the public weal. For instance, in the
Exoise Department, they do not allow vendors in oxocisable articles to charge
prices that they might charge if they were altogether free to do so.
So also in many other things. "Take the case of rentof land. The Govern-
ment do not allow mmindmﬁto ﬂ::oe bt.heir tenants to the extent that
some of them might wish to. They have by legislative enactments largel
prohibited landlords from. raising rents except inacoordance with the pro’;
+ vigions of the law. I need not multiply instances of.this ki:.-i.. .If the Govern-
ment are satisfied that there is a' pressing need for bringing. down. the prices,
and that until some effective step in that direction is taken by the Govern-
ment, the people’s suffering cannot be mitigated, then I am sure the. Govern-
"ment il not on any principleé hesitate to adopt the™means that may, in
their opinion, be likely to secure 'the end in view. No principle of political
economy can be of such universal and rigid application as to stand in the
way of Government doing so. ; In all public questions, as His Excellency
the Viceroy was pleased to observe the other day, ¢ Salus populi suprema lex’.
If the Gdnvernment find that in‘the particular set of ciroumstances in which
wo find ourselves, it is necessary to adopi some such special measures as I have
recommended, then, I feel sure, every principle of political economy and political
science will support the action of the Government. I do not think, Sir, that
Ineed take up the time of the Council by dwelling further on this question.

ﬁy object bas been simply to invite attention to the pressing need for some
ective aotion, and that I think I have done.

“ An regards thesecond part of my resolution, I would, wii:h our permission
leave . of it the suggestion for'the fixing of maximum prices.q’
v A 1

. The Hon’ble Mr. Clark:—*I understood the Hon’ble Member to
bave o:nitted the whole of the second paragraph.”

The Hon'ble Pandit Madan Mohan Malaviya :—Very,
well, I.drop the second portion- of the resolution, 8ir. In some provinces 1n
the Punjab the Government has taken action to open cheap grain shops.
-This hag brought relief to the poor. I do not know that this has been done to
. any large extent in other provinces. In the United Provinces, cheap grain
~~shops have,- I am told," been opened at Agra. My object in putting in the
- second clause was that, when it may be necessary, L.ocal Governments may be
- asked to make a much larger.use than they seem to have done - of the Articles

of Commerce Ordinance, 1914, to adopt s::ch measures of relief as the fixing of
maximum prices, the opening of cheap grain shops and the grant of compensa-
tion for the dearness of food-grains to their lower-paid empﬁir;éu. I expeot that
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if the first part of the resolution commends itself to Government, and some-
suitable action is taken to give effect to it, there will be a lowering down of
prices, and in that case it will not, I hope, be necessary to draw the attention
of the Local Governments to the second part of the resolution. I hope the
Hon’ble Member for Commerce and Industry willsee his way” to accept the
resolution and to devise some effective means whereby the much-needed
relief may be secured to the people.” :

The Hon’ble the Vice-President:—*The second part of the
rosolution is by permission withdrawn.”

The Hon'ble Mr. Clark :— Bir, I understand it will be for the
convenience of Qouncil if I rise earlier than is usual in the debate, as Hon’ble
Members would like to have before them a statément of the action which
Government propose to take in this matter, before they proceed further with
the discussion. But I think first of all there is one point which  ought to be
made clear. When I saw this resolutioy first on the paper, 1 certainly
understood that it related to the special conditions arising out of the war,
and . was prepared to discuss it on that basis. But I gather from the
speech which the Hon’ble Pandit has just delivered that he wishes to raise the
much wider question of Government regulating trade and prohibiting export
during periods of high prices, even under normal conditions, That has not
been contemplated by Government, and certainly was not in our minds when
we issued our recent communiqué. I submit that Oouncil would be well
advised as far as possible to restrict our discussion to what is the only live issue
at the present moment, namely, what is to be done in the present oonditions
arising out of the war. '

“The question of the high prices of wheat which forms the subject-matter
of this resolution, is one of the most momentous economic prohlems with which
Government have had to deal during the currency of the war. The situation
which has recently existed in India is unparallelled probably in the ecomomic
history of the country. B8ince the early days of February, there has been every
reason to anticipate, unless some unforeseen disaster should occur, one of the
largest wheat crops on record. Yet up to the date of Government’s recent
announcement prices have not fallen but rather have continued to rise. It is
not surprising in these circumstances that Indian consumers should feel the
contrast between the high level of prices and the indications of a bounteous
harvest about them, to be bewildering and even sinister; and that wild reports
should have been circulated of the whole crop having been bought up, and other
dangerous and baseless rumours of the kind. They do not understand, and they
could hardly be expeoted to understand, that the same forces, the cheapness and
efficiency of communications, which have added so largely. to India’s wealth
by bringing her produce into the markets of the world, expose her also to
heavy dgelma.nds when the world’s produce falls short of its requirements.
They do not realise that prices are not fixed at Lyallpur or Montgomery
or even by the foreign dealers at Karachi, but are the result of world-
movements which are affected by acts of war, such as the closing of the Darda-
nelles; by a drought in Australia or a late harvest in the Argentine; or by the
activities in the Chicago wheat-pit of operators, who regard wheat as a gam-
bling counter rather than as a necessary foodstuff of mankind. There has
been, therefore, not only very real economic distress; but great discontent and
disturbance of men’s miunds owing to this continuance of the high price of wheat.
On both aspects of the case, both for the sake of relieving the actual distress
and in order to allay the alarm and unrest which has ensued, it was im-

‘perative that Government should take action. I am very glad that the
on’ble Pandit by bringing forward this resolution has afforded Government
an opportunity .of which I wiil Qresently avail myself, of explaining to
“QCouncil the course on which we have decided. Before Jloing so, hcwever,
I think it is desirable that I should set forth a little more fully the various
and complex factors with which we have had to deal.
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“ Prices of whest did not rise immediately on the outbreak of war or,
indeed, for some time later. In Lahore, which I will take as a typical market,
retail prices stood at nearly 11 seers to the rupee at the end of July, and by
the middle of October they were still 10 seers to the rupee. From then on-
wards there has been a steady increase in prices. By the end of Ootober onlge_a )
little over 9 seers could be bought for the rupee. By the middle of November
the quantity had dropped by nearly a seer. The risein price was then arrested
till about the end of January, when, just at the time when a fall might have been
expeoted, a further increase took place, and by the middle of Februar{g only 6}
seers could be bought for the:rupee. After this, there was no further relief
until after Government had announced near the end of February their inten-
tion of prohibiting all private G:Eort after the 1st April. There have in effect
been two sets of circumstances aifecting prices during the period of the war ;
firstly, the causes which led to the rise at the end of October and which were
concerned mainly with the ol crop ; and secondly .the causes leading to the '
fuither rise in price in February and counteracting the effect on prices
which should otherwise have been produced by the promise of the new crop,
then well in sight. The crop which was harvested in tho spring of 1914
was an unusually poor one, espeuially in the United Provinces. The yield
was 11 million tons less than that of the preceding year and the acreage sown
with wheat was nearly 2 million acres less. On the other hand, exports also
were very much smaller than usual, partly owing to the disturbance of trade
caused by the outbreak of war which practically stopped shipments in August,
usually a large exporting month. Hence, when prices began to rise at the end
of October, there was good ground for assuming that there were still considerable
stocks in the country, and the first action taken by Government in the matter
was to pass the Articles of Commbroe Ordinance, which gave Local Governments
power o inquire into the questiol of stocks, and if necessary, to take over such as
might be unreasonably withheld? Shortly afterwards, in consultation with the
wheat trade, Government decided to restriot the export of wheat and wheat
flour from the beginning of December tfo the end of March io a definite
quantity, namely, 100,000 tons! With the inclusion of flour this represents
about the normal amount shipped in those four months, and it may therefore
be argued that QGovernment stould have fixed the quantity lower; but it
must be remembered that, owjng to the war, as I have already pointed out,
exports in the ordinary exportirg months had been very much smaller than
usval. It is impossible to estimate the exact figure of stocks available in
- the country last October, but: we know this much, that an extra demund.
of over 200,000 tons was msade on them for seed for the additiona] 6
million acres put under wheat, an amount more than twice as large
as the total exports authorizéd between 1st December and 81st March.
This was a serious deduction from the existing stocks which the enquiries made
under the ordinance have shown to be would be dangerously Jow, probably the
lowest, in proportion to the whéat-consuming population, for many years past.
The groh_lbn;ion consequently was not effective in bringing down prices, but

t undoubtedly had a beneficial "effect in steadying prices at the moment, and
~ looking back on the situation” in view of the fuller knowledge which we uow
possess, I doubt whether even” a’ total prohibition at that time would have
greatly relieved prices ix Indis. It soon, therefore, became olear to Government
that no substantial relief could be hoped for until the incoming orop began to
Eﬂr:duoa its effect; 'and ‘in “order, 1o alleviate distress, compensation for the
roess of food-grains was .'%iJOQ under the ordinary rules, and grain shops
- were opened in Liahore and’Delhi'and other urban areas, at whioh grain was
- sold below market rates. ... -/ |

= . e en e % TR TR e ‘- '
" " “ 80 far, the ¢auses whio 1 produced the rise wero for the most part not of.
an unusual- kind; “and-; thé war, except for its generally disturbing effect, was - *

. - not, I think;;a;yery/important:factor in the increase. The rise’ at a.
-, time .when'.prices:are generally on the up-grade owing to the dep %ﬁof the .:

old crop’; thére had béen ‘1o sdvere drain on India by export, and -thero were -
no indicatiorns of the holding up of stocks. ‘Ihere ssemed good reason to hope

that when the new crop came in si;;ht, prices would decline. These hopes were



RESOLUTION RZ HIGH PRIOCE OF WHEAT. 547
[ 228yp Maron, 1915.] [ ##. Olark.]

disappointed by a new set of conditions which had by then begun to operate.
The prices of crops in India are usually governed more by the external demand
than by the internal : but in any case by whichever of them happens at the
time to produce the highest price. If there has been a preceding shortage, and
holders in India are anxious to add to their stocks, a higher price than the
world will pay will result in ordinary circumstances from the local demand, and
there will be no wheat to be seen at the railway stations or on the quays,
until the holders in India are satisfied. The current year is one in which
such a state of things would normally have. come about but for the
extraordinary demand in Europe. So abnormal has been that demand that
prices of wheat in England instead of ranging about 85 shillings a quarter, have
reached 60 shillings a quarter and the price of flour- has risen to a higher
level than at any time .,in the last 30 years. It must be remembered that
vast though is the world's production of wheat, the surplus available for export
from each exporting country is comparatively small in proportion to its produc-
tion. Consequently, a shortage may be brought about by circumstances which
interfere with even a comparatively small part of the world’s sources of supply.
The consuming countries, too, have become so used to dependance on the export-
ing countries, that they look for a steady stream of supplies being kept up
throughout the year, and the failure of some of the tributaries to this stream
may for a time at least mean high prices. Europe, of course, with itshuge
urban populations is the great importing area. In July the winter wheat
begins to arrive from North America ; in ‘August the local crops are
coming in, and in September the balance for the countries which cannot
feed themselves, is drawn from the American spring crop. In Oectober
the Russian wheat begins to move, and the Canadian wheat comes in a
little later in the year. In February;, March and April, the Argentine
and Australian omfs are duo, and the Indian wheats, as we all know, begin to

move in May and June. What has happened this year ? The Dardanelles were
closed just when the Russian crop was beginning to move, and probably 10
million quarters or roughly 2 million tons of wheat, are locked up awaiting ship-
ment from Russian ports. Australia has suffered from a severe drought and is
aotually importing wheat instead of exporting. - Bad weather has delayed the
harvesting of the Argentine crop. The war has not only closed the Dardanelles,
but has greatly affected produotion in the Balkan States. It has devastated
Belgium, and France, which in good years is self-supporting, has become an
importer. There isa shortagein the world’sshipping owing to the great number
of ships taken up by Government, which has still further delayed the shipment
of the Argentine crop, and there has been increased consumption due to the
maintenénce of vast armiesin the field. But the point on which I specially
wish to lay stress is, that ciroumstances have combined to bring about a special
shortage in these present months. The United States have the largest orop on
record, and when that crop begins to arrive in Europe in July, there is very little
doubt but that the shortage will be at an end. The serious aspect of the case
from India’s point of view is the intensity of the demand which, unless the
Russian crop is released, must so far as we can foresee, exist up to the end of
June. Woehave in -sight now, humanly speaking, nne of the largest crops
that has ever been -harvested in India. The latest forecast shows an area of
32 million acres or 6 million acres more than last year, and the condition and
prospects of the orop are on the wholo very favourable, but we have already
seen how little effect this has produced on prices in view of the high level of
the world’s price, and there is the undoubted danger, if Government tock no
action, t:*at thé new crop, as it is harvested, would be swept out of the country.
Somo reduotion.in the world’s price would thus no doubt be brought about, but
only suilicient very slightly to modify prices in India. The Government of
India have therefore, after the most careful deliberation, come to the conclusion
that in-thess ciroumstances it is their clear duty to intervene. We could not
contempls ‘o v with - equanimity the prospect of the wheat consumers of India
having to bear the burden of high prices throughout another 3 months. It
has been. argued that since the existing restriction on export failed to reduce
prices, a further prohibition or restriction would equally fail; and no less an
authority on commercial and financial questions than Bir Shapurji Broacha has
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contended that Government by prohibiting export would be depriving India of
a great acoretion of wealth and that there is no case for so doing; since the
wheat-eaters of Northern India would be fed on Burmess rice and other i
even if all the wheat in the country were to go. The first of these. contentions
overlooks the difference in the .conditions between the beginning of the cold
weather and the present time to which I have already called attention. As to
Sir Shapurji Broacha's views, while they deserve all res £00k, I do not think ' the
Hon’ble Members who represent wheat-consuming districts in India would
e that a transference from one food to another can be so easily achieved. -
I hope, too, that I shall be able to show, hefore I sit down, that it is not
impossible to devise a scheme which, while safeguarding the interests of the
consumer, will yet secnrefor India the profits due to her this - year as & great
wheat-producing country. .

“I am afraid I am makl  a considerable draft on the time of Council,
but I feel it is very important that -Hon'ble Members should recognise the
complexity of the guestions which arise out of the situation, and indeed which
are apt to arise in any c)rcumstancea in which policy points fo interference.
with the ordinary courses of a hij y organised trade.. From ‘what I have
just said, it &r{l be seen that the primary problem before Government has

n how to nullify the effect in :India of the world market price, or in other
words how to remove Indm from the world market. Unless we do so, it is .
morally certain that high prices7must continue until the world’s available.
supplies are restored to someth.mg like their normal level. A simple means of
: ac.ﬁvmgthmend and of safl Indian prices -would be merely’ to
_ . prohibit-all export, ‘but there are;other s to considered. " The . amount
;" ‘oonsumed- in this. country - is- a¥ fairly constant qmtlty,andltnaboolutely
z.z- oertal his - -year* - the ?wﬂf be a large mrplua- ‘available 3
!r export -over _shd' ; 'nb_c_)ve whi ia-“required for - congumption.::1t

“ of our export trade, 8o far as wo oan legltlmately do it, havmg due regn-d :f'or
the -consumer. . Not only is, our mtmest involved, but all subjeots of the Crown .
"-in‘India, British and Indi e, -wish in this gr-at crisis .to render what
'help they can to the Empno, aud that wheat should be permitted to leave our -
T porl;a, in whatever quaritities can - ba _8pared, is in m-eaant circumstanoes :no -
*Zsmall. matter to England. - Thérc is no question here of ‘any‘clash of interests; -
e cﬁrtmnl% no 'quesion .of the gnterests of India . being - sacrificed to those -
.- of the United Ki zdom. - remind Hon’ble. Hembers “of » the _words -
; "ped - by the Prime . Mmml:er in:this matter in-the -House"of  Commons. .
e t{s do nol; _think’, tali:e said, - that I ]f ught to say. .more .now than that
,g beln.g en - whmh‘we ope  will prove eﬁeptl to.: mako"
Bk, ~Indi wheat avalla.ble im-ass hrge quaP:htles al: is oompat{bel'e with sthe -
Z ,,interést ‘which .we.Iqust alwayp keep-in view, of the Tndian consumer at home,. 3
i Those,,_words .admit”of no “doubts or. suspicions on that head, and. T ma pdd:
.. that in the ;communicationson’ this subject whioh .we- have ‘had zhﬁ] .,
 Majesty’s Government it has always been perfoctly clear: that 'the, ‘interests of
the Ind.um consumer-are to stand first. If, however, some. export is to be
Eermltted, the question arises hoy it is to be controlled 8o a8, {o prevent: pncel
eing constantly forced'up**aomn by rapid and. excenswo nhi ments. : - And,
“: farther, if we are successful in ‘oreating in India a price ‘below the: level of the
1 world outside, and if some wheat is- allowed to. be -exported, : it becomes olear..
_:‘jf_,ths.t whoever is able'to buy-at Iiidian f prices . .and “to“ell a- world- rices - will
% make-very largé profit; ard the gdestion arises- who ia to boneflt: thxs wind-',
- 4&]1 We. ha.ve had fo weigh.r 3 carefully the problom . _how. a.l{ these hopn-
dmons were to Be! met.’b pro, dac: upon our coume of at,i'.icm. .

:._,4:\&_4 nr *J.ar Y , PR g _' J&.-,,

" T« Tnere has been more than orie alternatwe proposal in tho ﬁfsld and theso*"
- have been carefully examined. - The Hon’ble Pandit’s resolution rscommends
that the Governor Generslin Council should prohibit all oxport of wheat
until the price comos down to 9 seers per rupee, and whenever it riscs above
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that rate. Another course which has been urged in quarters which command
respect, is that of an export duty sliding on a scale corresponding to the
fluctuation of prices. Itis only right that I should say a few words in regard
to these two oxpedients and our reasons for not accepting them. The
primary objection to the proposal advocated in the Hon’ble Pandit’s
resolution is that it tends to fix not only a maximum but a minimum
price; in other words, that while it might secure that prices would not
rise above 9 seers to the rupee, it tends to prevent them falling to a
lower level. An arrangement of the kind is also very disorganising to the
trade. 'We are all agreed that the interests of thn consumer must come first,
but we are also a.lfagreed, I think, that it is very desirable, primarily for the
sake of the oultivator, that there should be no unnecessary impediment in the
way of exportation of such surplus as may be available, when the needs of the -
consumer have been met. e require, in fact, a machinery which, while
effecting the necessary control, will avoid as far as possible creating conditions
which will be unnecessarily adverse to trade. On this aspect of the case, the .
fact that at any moment export might be stopped through causes quite outside
the control of the individual trader, would be a serious deterrent to business,
and therefore would be very prejudicial to agrftultural interests. On the other
hand, in such business as would be done, the exporter would secure for himself
the wide margin of profit between the price which we hope to create in:-India
and ths price in the foreign market, and it is very open to question whether thig
shounld be accepted as a necessary consequence of prices being reduced in India
through Government’s action. The proposal for an export duty tosome extent
meets this latter difficulty, as the duty when export takes place secures part at
least of the profit to the Btate. But the proposal is open to the same -objec-
tion as that put forward in the Hon’ble Pandit’s resolution, that it would
inevitably create instability of the market. It also seems to me that it would
be extremely difficult to agjust the duty, even with the device of a sliding
scale according to fluotuations of prices, in such a way as to allow; exports to
take place up to a reasonable amount, while still effectively controlling price-
levels in India.

¢“ T have now, Sir, discussed the diffionlties of the situation and certain
alternative solutions, which have been suggested, and I will not further withhold
from Oouncil the action which Government have in view. The course which
Government propose to adopt is, if I may say 8o, bolder and more com prehensive
than the remedies which I have discussed so far.- We propose no less a matter
than taking over the whole control of the export trade. Our communiqué
foreshadowed this in that it stated that, after the 1st of April, no private export
of wheat would be allowed. 'What we propose is that wheat for export shall only
be bought on behalf of Government and only shipped on behalf of Government.
‘We shall therefore prohibit the export of wheat except on behalf of the Orown
from the 1st April to the 81st of March next year. (We have decided, I should
explain, to extend by another three months the period of prohibition originally
announced in our’ communiqué.) It is our desire, as far as possible, to avoid
interference with the ordinary channels of trade, and we propose, therefore,
to employ as our agents in this business firms who normnlf; conduoct the
export trade of wheat in India. We propose to appoint a specisl officer, who
will be known as the Wheat Commissioner, with a sufficient staff, to supervise
operations in India and have selected for this purpose Mr. Gubbay, a very
able official in the QOustoms service, who has had special experience of com-
meroial questions. The firms employed will buy at prices fixed by us and up
to quantities fixed by us. The wheat will be shipped in the main to
Lond: .., and will be sold there through ordinary commercial agencies on behalf
of Government. Tlo firms acting as our agents will be remunerated in the
ordinary manner. by a commission, and the profits of the transactions will
_acoruwe, to Government. As I have .already indicated, these profits may be
.“large, and it has seem-d to us right that they should be secured by the State
“rather than that they should go to the enrichment of one particular class of ths
community, but we regard these profits as in a different ocategory to our ordi-
nary revonue, and we hope that it may bo possible to make some arrangements
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by which such profits as may accrue will be ear-marked for special pur-
poses. The essence of the schemo is that Government will have the -power
of fixing the prices at which purchases are to take place in India for export,
or rather above which they are not to take place. This, with the additional
safeguard that Government will aleo presoribe the maximum quantities to
be bought, should secure that there oould be no possibility of purchase
for export forcing up prices. Hon’ble Members will na ly feel
that the question of the initial price at which the working of the scheme
is to open, thus bocomes a very important one. The aotual figure cannot-
be announced yet, as it is still some days before the end of the month
and further fluctuations of price may yet oocour, and in the meantime
we are in consultation with the Looal Governments mainly concerned and
- with the trade on the point. The initial figure will be fixed with regard

imarily to the interests of the consumer, for while we do not intend to

ebar the cultivator from any part of the profit he might have looked for-
ward to had times been normal, we are not tirepamd to let the consumer suffer
in a year of Indian plenty by reason of the abnormal circumstances arising
out of the war. Bubject to this, our intention is that the initial prices at
which buying will commence for April shipment should be relatively high as
compared with the subsequent prices which we shall fix. The price will be low-
ered for May shipments, and we shall reserve to ourselves the discretion {o lower
the initial price even earlior than the 80th of April, should if seem advisable
to do so ; and still further reductions will be announced for June shipments.
We hopa in this way to bring prices steadily and surely down.

“ These are the main principles of the scheme. It will be seen that it pos-
sesses the advantages which the advocates of an export duty claim for if, but it is
not, 1 thmt%nt open to thg objeist]l;og which I lu:.lve Ir thzto&t;mmted-lin
discussing posal. It mﬂn an export du ifference
between thelmm and world prioe will be secured g Qovernment. But it
avoids the disturbance to trade which must result from the uncertain operation
‘of export duties, and it avoids thd doubt as to how far an export duty would
really control exports and proteot the interests of the consumer.- Our system
practically amounts to a regulation of prices through the export trade, not in
its own interests, but in those of the Indian consumer, while the
measure of stability, which our scheme will sscure, will also benefit the oulti-
vator, wl.ose interests under-a system of export duties would be detrimentally
affected by the uncertainties of: the market. The details are matters

f machinery with which it would be burdensome for me to trouble
Council and which are still, to a large extent, under consideration and
discussion with the trade, who, and not least our ocolleague in this
Council, the Hon’ble Mr. Marshall Reid, have afforded us willing and
valuable assistance. I would point out that whatever difficulties there
‘may be in the working of - the scheme, at least in its conception it
‘¢overs the various points which T have just now enumerated. It enables
Government to see that purchase for export does not take place at a higher
. price than they think right. It enables Governmont also to control the
. quantities to be exported ; and * does not prevent the cultivator securing a.
legitimate profit. Lastly, the profits of sale for export will accrue to the State
and will be used, we hope, for some snitable and special purposed for the benefit
cf the people.

“ The difficulties will lie in the working of a scheme, which involves Govern-
-ment taking action in an unfamiliar field. I can assure Oouncil that we shall’
be very glad to consider any suggestions that may bo made to us, and we will:
miost carefully weigh any representations regarding hardships to other intcrests
which have not yet been brought to our notice. 'We may, I am surs, count on'
the loya.ll"co-o%ermtiou- of the trade, and, for the rest, while we have not taken
- up this responsibility without a due sense of its gravity, we can only do the;
. best that in us lies to achieve sudcess. O SRR

~ “I shall be very glad indeed to be able to accept the resolution as amended,
but I must call attontion again to the point I raised at the beginning of my
speech, that the Hon’ble Member appeared to wish to bring before Council the
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larger question of Government taking regulative action in normal circumstan-
ces. That we cannot pledge ourselves to do, and I cannot accept the resolution
unless it is made quite clear that it only relates to circumstances arising
out of the war. hat T would suggest to the Hon'ble Member is that he
should put in, after the words ‘That this Council recommends that,’ the
following words :— '

“so long as the special economic conditions arising out of the present war last.’

“ If he agrees to these words being put in, T shall be very glad to accept
the resolution,”’

The Hon’ble Pandit Madan Mohan Malviya :— I think I
made it clear that I do not suggesi an export duty at this moment. I did refer
to the larger question of an export duty on wheat which, I suggested, might be
taken up in normal times ; but my present proposal is meant for the present
situation only, and what my friend the Hon’ble Member for Commerce and In-
dustry wishes to state is, I think, already indjcated in the resolution, by limiting
the prohibition of the export of wheat to the time when its price goes above
9 seers a rupee. However, I have no objection tomake it still more clear
that this is all I desire at the present moment.. I do not want this resolution
to be used for any larger purpose. With this statement I am quite content
to leave the resolution as it is.””

The Hon’'ble Mr. Clark:—“1 think it is better to include the

words .
The Hon'ble Pandit Madan Mohan Malaviya :—« Very
well, I agree to do s0.” .

The Hon'’ble Pandit Madan Mohan Malaviya then
moved the following revised resolution :—

¢That this Council recommends that eo long as the special economic conditions arising ount
of the present war last, the Governor-General in Council may be pleased to prohibit all export
of wheat from India until the price of that commodity comes down to 9 seers per rapee,
and whenever it rises above that rate, or to take such other steps as he may be advised to bring
the price of wheat down to a reasonable level and to maintain it at such level.’

The Hon’ble Sir Ibrahim Rahimtoola :—*8ir, I have carefully
listened to the scheme 8o lucidly outlined by the Hon’ble Member and the steps.
which Government propose to take in the matter of regulating wheat prices.
The central feature of the original proposition is that special circumstances
have arisen whirh necessitatenﬁm regulation of the price of wheat to such a

‘ as would - > regarded as normal for Indian consumers. It is only the
conditions prevaiing at present which may justify such a violent departure
from the fiscal policy which Government are enforcingin India in regard to
imports and exports of merchandise. The actual effect of a measure of this
‘kind will be to deprive the cultivators of the handsome profits they stand to
make on the -crop they have grown, and that diminution or cutting dowa of
the profits of the cultivators can, in my opinion, only be justified on the

und that there is such a scarcity of food-stuffs in the country as necessitates

e: conservation of the available supplies by restricting exports. As I said,
the peculiar” circimstances of the case might offer justification for undertaking
measuras -of this: character, but the sympathy of the people cannot but
be with those oultivators who will be deprived of the substantial profit which
they. would - make by the rise of prices. It is'to be brought to the notice of
.Government: that: when a certain set of cultivators have grown wheat and they
stand: to-inake an enormous profit, a profit which brings great wealth into this
country, Government essay to take steps to prevent those profits being
earned ; whilo those cultivators who ﬁew cotton, and through the same
oircumstances have been very hard hit, receive no compensation. The
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approximate total crop of cotton is above 50 lakhs of bales in India, and
putting the.fall of prices roughly at 140 per bale, it means that the cotton
growers have lost, in consequenoce of the war, something like 20 crores of
rupaes The large amount of money which can come into the country by free
rt of wheat is now barred, and, as I said, the justification for it can on.l be
found in the ocircumstances appl ing to the supply of food-stuffs. the
country requires that this food shall remamghere, then, I admit, that there is
a ]ush.goa.hon for this measure: on that point I leave the responalblhty to
Government to decide whether auch circumstances do prevail as would ]nstlfy
this drastic measure.
“ Now let us examine who is going to benefit as a- result of this measure—
into whose pockets the large amount of the actual difference between the
_world prices of .wheat and the aotual prices which will be laid down by
Government will go. In the first place, a large portion -of it will go into the
pockets of the consumers, that is the people of India, who will-thereby be
enabled to buy wheat at lower than market rates. All the well-to-do pnopla.
will share in the benefit of lower prices as a result of, what I may call,
depriving the cultivators of ihe profits they stand to make. But a port.lon |
of this profit will come into the-hands of Government by measures Proposed.
to be adoPted by them in rer'ulatlng ~exports, either by taking.the expart
irade into their own hands or by imposing export dutids. We have been assured
that this amount, which will reach a high figare, will be set aside as a special.
fund, the application of which will be determined later on. I think it-is
essentmlly necessary that Gov ernment should declare at once that the amount
“which will come into their hands, and it will in any case form but a very small
portion of  the total sum which the cultivators will be deliberately deprived of
- by the State, shall go towards the benefit of the oultivating. class. in India.
; is~ will::be-.but a ‘meagre meas re.of relief to those « ther cultivators who, as.; -
<F "po:nt.edont have been very:hard hit in consequence--of thé:war,:and -
¥~ think .-both equity - and - justice.. dema.nd that Government should give a
+definite - amrance iﬂﬁ art of the money faken-away from the .
*"S‘nlhvaﬁors which reaches t.hmr ‘hands aﬂall be ear-mnrked for the beneﬂt -of
_these people and these people only"

T e iy Imllnowdea.lmthth& schemeanthasbaen put before us, and I
“mrast »ny that .my preference-is*in favour of a sliding export duty. . The
advanis zes of that - course. ap pee.l;,f.,to -be obvious, but Government appear- to,
.have found that method to be. impracticable and I do not.propose to go into
‘that question at present. In this ¢onnaction, Sir, I may be ermlttcl to' draw
attention to the fact that Government took into their confidence: representa-
tives. QferPort firms only. before.-they decided upon and formnlated Hthis
scheme, - Sir, there is a genuine feeling amongat the ple in this ‘oountry .
‘that; i in ‘the consideration of such .important uestions, t ought to mvxto ‘the -
Jil resentatives of both European and Indian interests, before deciding.
cyorhnedfachon. -8ir, this i8'a gnevancewhmhhu been- k E
know what: the : Hon’ble Membar has said in this conneotion, nam
-1trls after. all .a:" question.’ of  thoee merchants who are in: the. ,ax rH ‘o
“trade 7 but:I: mustcpomt onts ;that. the scheme dces not. merel sgal §
‘with . exports -of % ‘wheat. - That is. only one of the means byﬁwhx rfhg,.
3 in the oountry are - going to be regulated. The question really-at u’é‘ne
i8 . whether the tm-cumstancea of the country necessitate some measure.of this -
.character;: and' if that is so,” then what are the best means to - be.adépted-:
to secure that:a’ ata(gle food "like wheat will not sell in.the: con.ntr aﬁ
‘gxorbltanﬁ r:tes hfnto lhn ‘the’ consideration of such a question, 8ir, 1.t mk 4.
“Government .o ave: t.aken some of the Indian re resontatwes ln
j'-‘thelr conﬂdenceug d et
23 % There is one thmg, however, to which T should like to refer.” I do nc.i;
Know’ “whether-Goyernment : haye cleazly realized the great responsibilit -which
“they are’ undertaking in étarting--what' may fitly be called an.ex port: Ej"ﬁ‘f
suppose théy. will ha.ve to employ agents for purchasmg and for eﬂ‘eohn ah:p-
wents. - “They will have to make arrangements for fieights or the chartenng i
of steamers and of selling the cargoes at Home or, in otier words, the business
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which we merchants ordinarily do. [ can claim to speak with some authority
on this subjeot as for over 20 years I was in this export trade myself. I do
not know the details of the scheme which Government propose to work, but it
appears to me that it world be much simpler if Government utilized the Com-
missariat Departments for the purchase of their wheat, and I will tell you why
Ithink so. All the large quantities of various kinds of goods that Govern- -
ment purchase at present in connection with the Expeditionary Forces are
bought through the Commissariat Departments. I can quite realize that
buying through the Commissariat Departments may be objeoted to on
the ground that it would be wmore costly to Government. If tenders were
to be ocalled for given quantities of wheat, at such prices as the tenderers
may choose to offer, then [ will admit that my suggestion would be open
to serious objection. But, as I have understood the schemse, it is merely
this, that Government will notify from time to ‘time that they will buy a
certain quantity of wheat within a certain month at a given rate. If-that is
80, I do not see why every merchant, be he Indian or European, be he placed
at the ports or in tﬂe interior, should not haye an equal opportunity to make
Lis own arrangements and tender for certain quantities of the required qualities.
There is another point which has got to be borne in mind, when we talk of
wheat. Wheat is not of one quality only—wheat has several qualities, and if
Government advertise that they will buy so many tons of given qualities of
wheat at declared prices during a given month, and invite tenders, I do not
see why everybody should not be allowed to compete in supplying Government,
with their requirements. The rate of purchase being fixed by Government
before tenders are invited, the objection to official agency disappears. -This
procedure will have the effeot of regulating the prices, which is the main
objeot of the scheme; reasonable com petition will be provided and, further, it
would enable every merchant all over India to participate in the trade by
tendering if he is 80 inclined. T do trust, 8ir, that when the, actual purchases
are determined upon, they will be carried out on this principle, instead of by
employing special agents and paying large sums of money in the shape of
commussion to them. I will now explain why under my suggestion there will
'be no grievance on the part of export merchants. Export merchants at
present buy in India, engage freights, ship the goods, ard sell them in the
consuming markets either on arrival, or to arrive during given moOnths.
Instead of selling in the Home markets, as they do in ordinary times,
they will have to sell at fixed ratesto Government. They will be free to tender
at fia rates Government lay down, while leaving it open to other merchants
also to compete and to tender for the required quantities. No monopoly will
be created by the scheme which I am advocating, and it ought to be acceptable
to Government as, in addition to the saving of a substantial sum in the shape
of commission,: it places all merchants on a footing of equality aud no difficulty
can possibly arise in working the same. If you advertise that & given quantity
of w]_i\eat to be delivered at a given port will be required during a given time,
you . will get your tenders for the same at such rates as may be fixed by your-
salves. Under these circumstances, there appears no reason why full competition
should not be permitted. As I have already said, there can be no grievance cn
the part of the export merchants, because they will be able to continue to
trade as they have been doing in the past in competition with others; and
instead of selling on the London and the Continental markets as they have
been doing in the past, they will have to sell at lixed ratesto Government. I
do trust that the suggestion I have made will be acceptable to Government. .

' “If -you will permit me, Sir, I will repeat, in conclusion, that the gravity
of the situation can alone justify a measure of this character, and that care
must be taken that the cultivators as a class are not wholly deprived of the
handsome.- profits.they stand to make under present conditions. The amount
realized by Government in dealing with wheat exports mnst be ear-marked for

their benefit, and their benefit alone.”

'T.l‘l‘e Hon’ble Sir Ganganhar Chitnavis :—*“Sir, I am glad that
the Hon’ble Pandit Madan Mohan Malaviya has moved this resolution. In
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doing so he represents the gencral wish of the population. It may look unsound,
according to the orthodox theories of economic science, but the action it suggests
is most essentially desirable on political grounds. Economic theories are of
little value when grave political issues arise from economio factors. Political
considerations naturally weigh more with Government, and, judged from a
political and administrative standpoint, Government interference with a view
-to the mitigation of the evil of high prices is certainly justifiable. It may
cause loss generally to the bulk of the agriculturists in the country, becauss,
though this policy immediately affects wheat, there is a sympathetic rise and
fall in the prices of other products. I am an agriculturist myself, and though
I may suffer some loss and inconvenience with my brother agriculturists in
consequence of th's artificial attempt to keep down prices by Government
taking over the conirol of the whole whea{, export trade, as explained by the
Hon’ble Mr. Clark, yet I am glad that the Government has beeu pleased to
resolve to try the experiment, as I think that the hunger of the people should
be allayed first and the peace of the country should not be disturbed. I¢ is too -
early yet to dogmatise and say what effeot this action of Government in
regulating exports will have, but I am sure people will appreciate that the
main object of Government in doing this is, at this war time, to bring down
prices in the interests of the people. And, though the experiment is a bold
and unprecedented one, Government is trying it evidently in the people’s
interests and with the best of motives. IF this brings on any untoward
results, it will be for Government. to undertake some other measures which
they may think fit; but it is :hoped that by that time the war will be
over, things will right themselves and there will be no necessity for any
such extraordinary measures. The Right Hon'ble Mr. Asquith hasin his most
lucid.speech -explained how thingsstand, and I am sure the world movements
- affer the opening- of the Dardanelles: will have the effect of bringing down
- prices to their normal level ; but hutil then something has to be done, and I
- ami.glad that this has been and will:be done. 'We are all glad that the position
- in this country as regards this important question has %een 80 olearly and - -
" ably explained by the Hon’ble Mr.;Clark to-day. It is unfortunate, however,
- that in the recent Conference the large agricultural non-official interests which
" are so largely affected by this question were not represented. . '
© - “I agree with the Hon'blé*S8ir Ibrahim Rahimtoola in thiuking that
_ Government should make it clear that the profits arising out of this policy will
-be ear-marked for the benefit of agriculturists who are to be the 1 t sufferers
}gthm policy. Iam confidentthat this will be the policy of Government,
- ‘bughtt.hey may not be able to- make any pronouncement at this present
moment.”’

- The Hon'ble Mr. Dadabhoy :—*8ir, I confess I heard with a sense
. of relief and satisfaction tne most exhaustive statement made by the Hon'ble
- Mr. Olark a few minutes ago.:. I have no doubt the decision at which Governe
-ment has arrived, i.e., to take over the entire control of t-: export trade from
~.the 1st of April, is a decision which, thongh of a very bold and drastio - charac-
- ter, T am- convinced: will meet- the ;requirements of the case. We have - to
.- make some such proysion, and I congratulato Government on their decision.
27 «¢ Af the same time the responsibility which attaches to a measure f this
kind is very considerable. - But, as’the Hon’ble Mr. Olark pointed out, the
situation is” unparalled in the economic history of the country. 8ir, I my-
self do .not desire - that” the normial ~ conditions of trade shonld be unduly.
interfered with ; but-in an:emergency emergent measures are absolutely
~‘necessary, - Only. the other day we passed a drastic measure for the preserva-
.~ tion of peace and order and for “the' mdintenance of law. If such measures
-~ aire neoessary, I think mdasures for the protection of the people from starva-
tion are- equally::-essenti; LT ‘do’-not  believe that  doctrines of politidal
- eoonomy " ‘or zeconowaio. shibbolethis - must be “religiously and ‘scrupulously
observed at all -times. There are occasions when a departure from the
acoustomed lines, from the ordinary course of a highly organised trade, is
indispensable. I think the step whioh the Government proposes fo take
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will not be materially prejudicial to the cultivator, whatever my Hon’ble
friend Bir Ibrahimn Rahimtoola may think. The cultivators will doubtless
suffer to some extent. They will not make those huge profits to which
they are entitled in a periog of bumper crops or a record harvest synchro-
nous with an extraordinarily tight market. Bui it is not generally the
oultivator, even in the case of a record harvest with high prices, who gets
the whole profit. It is the man with a long purse, who buys up the
stoock from the people when the value of the commodity stands at a
reasonable level, sto:es it up and then brings it out at an opportune moment,
who makes a large profit out of it. I have the  greatest sympathy with the
cultivating classes; and if the measure which has now been suggested were to
affect their interests unduly, I should be the first to withhold my support from

it. But I feel convinced it will not unduly interfere with the interests of the
cultivator.

“I quite agree with my Hon'ble friend 8ir Ibrahim Rahimtoola that it
was advisable, when the recent YWheat Conference was convened, to place on
it some Indians of experience in these matters. I have no doubt that if that
course had been adopted, any recommendation that the Conference made and
was accepted by Government would have inspired confidence. At present
we do not know what took place at that Conference; but we presume that
the statement which the Hon’ble Mr. Clark has made just now has been
made after full consideration of all the circumstances of the case and the
exigencies of the situation. It is no use erying over spilt milk. The Con-
ference has met and has deliberated, and I understand that what the Govern-
ment now puts forward is the result of its deliberations. At the same time,
I have no doubt there will be a certain measure of criticism against this
bold pronouncement of the Government of India. The Government of India
have assumed a very serious responsibility. I myself- would have preferred
the imposition of a heavy export duty upon wheat, but I do feel that the
imposition of such duty would not have had the immediate effect of bringing
down the rates in the months of April and May. I presume a certain
quantity has to be shipped to the United Kingdom during the next
two months, and the imposition of a duty would not have immediately brought
down the rates. I am glad that the Hon’ble the Commerce Member has given an
assurance to this Council that the profits—the large margin of profits—derived
from the exports will be ear-marked for specific purposes. I was very pleased
to hear this announcement, and I trust there will be no occasion for Govern-
ment hereafter to shsorb the profits in the general surpluses. The c:ltivator
and the people should benefit by this amount.

T therefore approveé of the action which has been suggested by the Hon'ble
Mr. Olark ; and though it is a very serious and bold step, I trust it will have
the desired effect of reducing the rates, and then the benevolent intentions’ of
the Government will be fully ‘appreciated.’’-

The Hon'ble Sir Fazulbhoy Currimbhoy :—“ Sir, I am glad
we have this opportanity of discussing the vital question of exportation of wheat.
I have followes with t interest the foroible speech of my friend, the Hon’ble
Pandit Ma'..viya, und the weighty pronouncement just made by the Hon’ble
Member for Cominerce and Industry. Wheat forms one of the staple crops
of the country, and is very largely consumed by the people. As the Hon’ble
Mr. Clark pointed out in Januaiy last, at the meeting of the Bombay Indian
Merchants’ Chamber and Bureau, it is difficult to substitute other grains
for wheat owing to the strong preference shown to it by large classes of the
people.- In the Punjab wheat is tne principal food, and no amount of
persuasion will avail against the habitual fondness for it in that locality.
~Any. sudden inflation in the prices of such a commodity must neces-

sarily ‘entail great-. hardship tpon the large consuining classes. Now thke
Hon’ble Mr. Clark told usin Bombay that Government wished to protect theso
classes from inflated prices. It is necessary that we should make it clear that
that policy has our cordial support. Economic theories apart, the distress
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caused by the abuormal rise in the price o wheat has a deep political signi-
ficance, and i* behoves Government to make an earnest effort to kcep down
the market. 'The embargo laid upon exports of wheat was thus perfectly just
and politi - !y expedient. It would have been a disappointment to.us if
Govornment had allowed the trade to take its course. @ We have now the
dacision at which Government has arrived, in the light of the opinions of the
European exporters of wheat, in consultation with the Beoretary of State for
India. S8ir, the people have a grievance in the mattor of the Conference. Itis
surprising that at such an important Conference lndian interests were who)ly
unrepresented, and‘that Goverument have consulted only European exporting
firms which have the strongest motives to oppose any restriction of exports.

“1 presume the explanation will be that it is only the European houses
that have large interests at stake in this matter; but I submit the Indian
wheat grower and the Indian. wheat merchants who deal with these exporting
houses have even a larger stake in the business. I have full faith Government
alwrays jealously watch the interests of the country, as is evident from their first
embargo on an article of export. At the last Conference also Government
did not overlook these interests, as is clear from the exhaustive stateinent of the
Hon’ble Mr. Clark. Government have wisely restricted the quantity to be
shipped and have arranged for the regulation of shipmenis. But, 8ir, notwith-
standing all this, the Indiau commercial public smart under & sense of wrong,
that in a -matter essentially eoncerning their countrymen Indian commercial
opinion shonld have been ignored. The Indian Mecrchants’ Chamber and
Bureau, over which I have the honour tfo preside at present, have submitted
strong representations to Government on the subject. It is not that the Cham-
ber wished to send their representative, but all that they did maintain was that
Indian opinion should have beeq consulted by Government and the Oonference.
The Punjab especially,*which' is’most affected by fluctuations in the price of
wheat, should have been represeniied at the Conference.

«8ir, Indian public opinion}is in complete accord with that of the Govern-
ment, that India must not shive -in consequence of heavy exports of wheat,
stimulated as they are by the ‘exigencies of the war. Ip times of famine,
simultaneously with a failure Jof the crop or a great rise in tie price of wheat
in other countrics, nuch ocountries, being rich, have always, notwithstanding
the high prices, purchased whezat largely in India and have not felt the strain.
Buat at such times wheat exporters certainly did not earn the benedictions of
the people who were crying for wheat while it was shipped out of the country
before them. I do not wish at this juncture to express any opinion whether m
Hon’ble friend 8ir Ibrahim Rahimloola’s scheme is better than the one whi
Government have selected ; but’ I am sure that Government will adopt the
scheme which will be best for the nbject they have in view, that is, a redpuction
in tke price of wheat. This responsibility Government have taken upon them-
selves, and I trust Government-action will resulc in a sensible deoline in prices
agreeably to expectations, and that the people of this country will not fm in
the unfortunate predicament just described by me.

“T1t is true that through restriotion of exports the intcrests of the wheat
cultivators will to somo "extent:suffer through their inability to realise to
prices; but for the good of the whole community such a sacrifice is unavoidable
and necessary. Under the arrangement announced by the t{on’ble Mr. Olark,
the whole profits of export will be' reaped by Government, except the small
commission - which™thé “exporters will be alﬂ)wad to charge, and this money, I
. hope, will be utilised {0 promote the: welfare of the cultivators, whose olaiins

“have been fully-prégiséd_-'-gy;p:_:’y-;g‘friend, the Hon’ble Sir Ibrahim Rahimtoola. -
" - A fund may be established out of which financial assistance may be judiciously
given to them. ~ -With these remarks I heartily support the H{un’hle' Pandit’s
resolution 35,'§§ielided’j‘-{f_;-f,_-—.f;: r_f;_.e PR SRS e
The Hon’ble Mr. Ghuznavi:—8ir, the war is responsible for
many evils. 1t has affected almost evéry part of the Empire and Indis has

felt its pinch no less  keenly than any other country under the British
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flag. It is the situation arising out of the war with which, as the Honourable
Mr. Clark has just pointed out, we arc concerned at present. India is essentially
an agricultural country and wheat, rice, and cotton and jute are the principal
agricultural products. In Bengal the loss in jute has well nigh ruined many
an Indian firm. In Bombay the cotton situation has been a matter of great

anxiety, but the rise in price of wheat has been affecting the teeming millions
of the United Provinces, the Punjab and the North-West Frontier Provinco.

Bimilarly, in Bengal and Burma and other parts where rice is the staple

food, the rise in its price is causing the greatest hardship. The suffering is

particularly acute in Bengal, for eversinse the Bengal ryot discovered

the fact that jute was a very paying concern, the area under jute culti-

vation has gone on increasing in proportion and the area under paddy has

been diminishing ; and in the early part of August, which is the time when the

Bengal agriculturists had {.3;_&1;1131‘@(1y in their jute and were hopiry to make

their usual profits on it, the war broke out and the price of jute fell down from

Rs. 16 to Rs. 8. From the profit on the jute the Bengal cultivator has been

paying bis rent and buying his rice and other necessaries of life; while there-

fore his income from jute dwindled down, the price of rice began to rise and is.
still rising. The same may be said of wheat asregards the North-West Provinces.

India produces about 10 per cent. of the world’s wheat. In 1913-14, roughly

speaking, 274 million acres of wheat and 174 million acres of rice were under

cultivation, giving an outturn from the former of -some 8% million tons

and from the latter of some 28} million tons. Some 12 to 156 per cent.

of the total yield of wheat is exported out of India and from 8 to 10

per cent. of the total yield of rice is similarly exported The trade in

wheat depends largely on the character of the season and the fluctuations of

the market, the margin between prices in India and Europe being also an

important additional factor. The yield of wheat in 1913-14 was less by a

million and half tons than that of 1912-13, and although the figures for 1914-16

are not yet out, still, as far as I can i]udge, it seems to me that the present-
year’s outturn will again be less than that of last year. Now, although India’s

share of the world’s production of rice is no less than 40 to 46 per cent., and

although the export of rice in’'1913-14 represented 69 per cent. of the total

value of food grains exporied from India, yet the outturn in 1918-14 fell short *
by a considera%)le amount from that of 1912-18, and likewise the present year’s

outturn is anticipated to be still less. We are all grateful to His Excellency for

having gone into this question with his usual care and for the pronouncement

which His Excellency was pleased to make in Council in January last, on the

subject of the upward trend of the price of wheat which, with His Excellency’s

usual concern for the welfare of the people committed to his charge, has been

giving him oause for anxiety.. There was justifiable reason to believe that

stocks were being held up in the expectation of a further rise in prices, either

in the foreign or Indiap market, and His Excellency was pleased to

issue an Ordinance giving power to Government and to the Local

Governments to investigate the existence .and amount of stocks and

to take necessary action. But, unfortunately, that action of Government

has not been sufficient. The resolution which my Honourable friend,

the Pandit, has moved is only a requcst to prohibit all export of wheat
from India until the price of that commodity comes down to 9 seers a rupee,

and as he has since amended it, it further runs ‘or to take such other step

as may seem advisable to Government to bring the prics of wheat as near

as possible to a normal level.” This is a measure, I consider, perfectly sound,

and I hope the Council will agree in thinking that the exigencies of the time

demand it should be adopted, particularly as the price of wheat at the present
moment has gone down to something like 6 seers a rupee, whereas even in
famine times wheat sells at 11 seers per rupee. I would, however, like to
suggest an amended form of the resolution so as to include rice also. The
amended form which I proposc runs as follows :— -

“That this Council recommends that the Governor-General in Courcil may be pleased to
prohibit all export of wheat from India or to take such other steps as may be deewmed advisable
to bring down the price of wheat as well as of rice, as nearly as possible to their normal level
and mamntain it thore.’
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“ My friend, the Hon’ble Mr. Clark, has explained that Government intend
to take over the whole of the export trade. This also comes within the purview
of the proposal which has becen added to the resolution. I trust my Hon'ble
friend, the Mover, will see his way to accept the amended form of the resolutfon;
and from all T have said I hope I shall be able to convince this Council that a
measure such as this is a necessary step and should be adopted. I have also
listened carefully and with great interest to the lucid explanation which my
Hon’ble friend Sir Ibrahim Rahimtoola has given us of the manuer in whi
he thinks Government should tackle this question, and he has suggested in his
zﬁeeoh why Government should not employ the medium of merchants but

ould employ the medium of the Commissariat to deal with this matter, and I
am perfectly convinced from what I have heard from him that this would be a
very wise manner of dealing with this question, for it will certainly mean that
the middleman’s profits will,-in this case, be avoided.

The Hon'ble Mr. Marshall Reid :—* Sir, I should like to say a
few words to clear up what appears to be a misunderstanding. Several of m
Hon’ble friends have besn complaining that the non-officials invited tc the Wheat
Conference consisted entirely of FEuropean merchants interested in the
export trade. When the Conference was opened (I think:'I may say this
without disclosing any secret), I' particularly asked the President whether it
was our business to discuss the policy og the Government of India. The
reply, I think, I got was ‘we shall be very glad- to hear what any of you
have to say, but we are not sure that we shall be able to take very much
notice of it’ In fact, Bir, that Conference was called for the pur
of assisting the Government in{deciding on the best - machinery by which
_ " to carry out the policy they had already decided to adopt. I trust what I have
said in that connection will clear up any possible misunderstanding on the
‘part of my friends. I agree with my friend Sir Ibrahim that Government
should endeavour, as far mle, to keep themselves olear of actually
interfering in, or mixing th ves up with, the trade of the country : trade
",is a very complicated thing and it takes, as Sir Ibrahim and many others
. of us know, a great number of years fo learn the intricacies of it. 1 am
- afraid that if Government get:themselves involved in it to any great extent
they will find themselves in a very difficult ition, and I therefore wounld
suggest to them that they should use *» the utmost possible extent the
machinery at present existing :for the p: rpose of carryimng on the wheat
export trade. 1 am afraid this is in contradiction of what my Hon’'ble
friend desires, but I do not think it is advisable that Government should

try and create an enormous body of wheat merchants in India, who know
nothir.g much about the trade. : '

‘The Hon'’ble Sir Ibrahim Rahimtoola :— Sir, will you allow

- me to say a word in explanation with reference to what has fallen from my
.-Hon’ble friend ? g

The Vice-Preaideﬁt +—Yes.”

| The Hon’ble Sir Ibrahim Rahimtoola :— Sir, I never suggest-
. ed the creation of a special body of merchants for the purpose of assisting -
-ernment in carrying out their scheme What I said was, that in this country,
_ - thereis a large number of Indian and Buropean merchants enﬁed in the wheat
. trade, and that by the means which I advocated, and which I meed not repeat, yon
-. will put them in competition, regulate your prices and obtain what supplies
-z you want for export, without employing any special class of merchants and
‘.. paying. them a large amount as ‘commxission. Instead of restricting the trade
-+ to the special agsnoy of a few, export mmerchants, let equal opportunities be
allowed to all merchants to supply Government with their requirements;
when prices ar: previously fixed, ther: can be no difficulty in giving effact

to my suggestion. That is my point.”
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The Hon'ble Rai Bahadur Sita Nath Ray :—“ 8ir, the
problem before us is such a complex omne, there are so many standpoints
from which to view it, and so many conflicting views about it, that it is difficult
for one to como to a definite conclusion. The pronouncement made by the
Hon’ble Member for Commerce and Industry rclates to avital matter which
intimately affects all classes of people. But it is of such a novel character,
and so sudden and unexpeocted, that we have had no time to deliberate upon
it and, as such, it is difficult for us to express any satisfactory opinion abouf it.
Government might have given us time to think about it Lg they had taken us
into their confidence earlier by calling some of uis into the Conference which
was held so recently here to consider the wheat question. -

“ But this is altogether another matter which does not i mmediately concern
the guestion before us. Now, the proposal is that it has become absolutely
necessary that a certain quantity of wheat should be exported, and for carrying
- out the above purpose, what the Government proposs is that instead of they
themselves coming into the market which would have the effect of creating a
panic and of unduly raising the prices of wheat, it would be much better that
the purchase should be made for Government by respectable exporting firms,
that 1s, European firms, and that the purchase should be made, not all at once,
but by instalments and at regular intervals and at certain fixed prices,
and it is further proposed: that after the fequirements of the Government
have been met, that is, after the Government have purchased the
requisite quantity of wheal, Government will then again lay an embargo
on further exportation of wheat, the result of which would be that the
prices of wheat would .automatically go down, for there would beé
no further éxport, and, it is further said, that as the wheat crop this year is a
record one, :ﬁat‘would be left in the country would be more thsn enough to
meet the requirements of the people in this country, and as further export
would then be prohibited, prices of wheat would materially go down. = But, Bir,
I have my own misgivings about it. My belief is that as soon as the E‘eople
come to know, and they are sure to know of i, that it is Government which is
making large purchases through some of. the exporting firms, the prices of
wheat would go up, even now it is said that though an embargo has been laid
on the export of wheat, it is Government which has been making large
purchases of wheat through some of the exporting firms, and this has resnlted
of late in raising prices of food-stuffs. It was only 12 days ago before the rains
that wheat was selling here at 9 seers a rupee, gram was selling here at 12 seers
a rupee ; but, to:day, the price of wheat is 7 seers a rupee and that of gram is
9 seers a rupee, and I hear it is all due to the belief that it is Government
which has been making purchases. -

« Jonsidering all these circumstances, I cannot helieve that Government, or
for the matter of that the exporting firms, however cautiously they may carry
on their operations, would be in a position to buy wheat at prices to be regula-
ted by the Government. The general impression is that a wholesale embargo
on the exportation of wheat is the panacea, the only means of bringing down

prices, but I am not prepared to accept such a proposal.

« It is well known that during the Bihar Famine of 1878-74, when Lord
Northbrook, the then Governor-General of India, was pressed on all sides to
prohibit the export of rice from India, he set his face against it, for, he said, it
was not. desirable . to interfere with the free course of trade, in that case it
would tike away all the incentive from the grain dealers to regulate the supply
according to the demand. The question, indeed, is & very knotty one. I must
frankly .admit -that it is not possible. for me at such a short n_otwe' to
‘express my: definite opinion on the policy which the Government is guing
to pursue. - However, considering all the circumstances of the case, I think

" Government is well-justified in adopting the course they have fixed upon,

that is, to prohibit the export of wheat atter the requirements of the Govern-
ment have been met. I thirk it is much better that instead of Government.
or their agents coming direct to the market, which would have a very disturb-
ing influence on ths market, the purchase of wheat should be made through
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the agency of third parties which should, I hope, include Indian merchants
also. But the oporations should be carried on very cautiously.

«“ I quite agree with the Hon’ble 8ir Ibrahim Rahimtoola that by adopting
the policy which the Government proposes to follow, we shall be thereby
depriving the cultivators of a very large amount of profit which the Govern-
ment is likely to make on sale in the European market. But it was said by
the Hon’ble Member for Commerce and Industry that that profit would be
ear-marked for-ceriain purp oses which were not indicated, but I do ho];l‘oia that
a large portion of the anticipated profit would reach the cultivators. en it
was said by the ITon'bl e Mr. Dadabhoy that if high prices were to prevail, the
cultivators would not profit by them, for, he said, that if the prices were to go
down considerably, the middlemen would step in and buy all the wheat
at very low prices, stock them, and then make very large profit by selling
them at higher pricess. But my impression is quite the other way. If
anybody were to profit by if, it would be the ocultivators first, and then the
middlemen, and that in support of this view, I may quote here the result of
my recent experience of what took place in Bengal in the case of jute. What
happened in Bengal was this : that when the prices of jute went down consider-
ably, that is, when the apparent prices of jute were from a rupee and a half and
upwards a maund, the cultivators absolutely refused to sell their juto and em-
phatically said that they would allow their jute to rot in the field and then ocut
and sell 1t at that low price, and ' the result was that it was the ocultivators
who profited considerably when higher prices prevailed in the market. Then
it was said by the Hon’ble Mover himself that wheat is the only staple food
of the people of the Punjab. To ;that I say that from the inquiries 1 made.
this very morning, I came to learn that it is not wheat but gram which is the
staple food of the lower. olasses of the people of the Punjab. With these few
words, I 'beg to give my support, which I do half-heartedly, to the scheme
proposed by Government.”’ i ' :

The Hon’ble Mr. Baiterjee :—*Sir, The Hon’ble Mr. Marshsll |
Reid has told us that it is a‘very serious matter to interfere with the
ordinary operations. of trade. I am sure that that will be the sense of ‘eve
member of this Council and of every person who has given a thought to the
subject. But the situation also is' serious, and drastic measnres are needed to
cope with it. 8ir, it seem~ to be practically the unanimous sense of this Counail
that something should ue done,:and the proposal which has been put forward
by the Commerce Member seems to be quite acceptable to this Counoil and,
I am sure, it will be endorsed by the country. B8ir, my friend to my left
(Mr. Ghuznavi), to whom I have to refer again in the conrse of to-day’s discus-
sion, wants to somewhat widen the scope of Government action in this matter.
He says that rice should be inoluded within the sphere of Government
control. Well, I may say this, . that rice at the present moment, coarse rice,
is selling at seven seers per ripee. In West Ignga.l the pressure is not
felt so much. But mv iriend'_y_ﬁgehas extensive experience of Bast Bengal,
and is a Zamindar in wont F_h.rt"_bf- the country, says that scarcity and pressure
are being felt in Bast Bengal. ' Thérefore these are the facts, and it is for the
?E[on.’ble_ Mambet-in charge of the Commerce Department to decide whether,

in view of these facts, he would be prepared to extend the scope of Government
control not only over wheat but also over rice. A situation may develop in . .
‘Bengal when it will be necemango édxercise control over the export of rice, but - .
~whether at  present we are confronted with such a situation may, perhaps, form'. "
- the subject of inquiry by Goyernment. A
P . Bir, _J':B_Igtpﬁcg has been ig;ade to the profits which the Government is ]ik’élf":f
_to” make :in- conneotion ; with + this- matter and it bas been urged that these -
. 'profits shonld be ear-marked . for. the benefit of the cultivator....I am. in :entire -

. . agreement with that view. " Theoultivator is likely 'to. saffer.and it is only ...

Lk

-,
vy

“right and proper that if the "Government makes any profit a portion of that
profit ehould he ear-marked for his benefit. I hope and trust Ehat aftor the
expressions of opinion which we have had in this Council in the course of this
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discussion, in all future conferences relating to commercial matters Indian
opinion will be represented, and adequately represented. I think Indian
commercial opinion is a power in the land, and I am perfectly certain that the
representatives of Indian Commerce will always bo in a position to afford

valuable advice to Government in regard to matters in which they are
interested.”

The Hon’ble Mr. Rayaningar:— Sir, the question before the
Councilis a very intricate one. The adoption of the measure recommended by
the Hon’ble Mover is sure to adversely affect the interests of a large and im-
portant scction of agriculturists. It is certainly a drastic measure. But drastic
measures are sometimes unavoidable and no one will deny that the present is an
occasion when the adoption of a drastic measure is- necessary. 8ir, I have no
doubt the drastic nature of the measure will to some extent he minimised, if the
Government ear-mark a large portion of the profit that it is likely to make by
the adoption of the measure to be utilized for the benefit of agriculturists.
8ir, I oppose the amendment which my friend the Hon’ble Mr. Ghuznavi has
moved, to bring rice within the scope of the resolution. No case has been
made out for the control of the rice export.”

The Hon'ble Rai Bahadur Sita Nath Ray :—“ May I be
permitted to say a word or two in opposition to the suggestion made by the
Hon’ble Mr. Ghuznavi ?”’

The Hon'ble the Vice-President :-—*“ The Hon’ble Member has
spoken once. He has had his opportunity and I am sorry thatI cannot give
permission to him to speak again. Nobody, under the rules, except the Mover
and the Member in charge, has an opportunity. of speaking more than once. I
call on the Hon'ble Mr, Monteath.”

The Hon'ble Mr. Monteath :— Sir, the wheat question does not
interest my province as much as it does North-Wesiern India, but from a
gencral business standpoint I would like to extend my full support to the
Hon’ble Mr. Marshall Reid’s remarks. The less Government can interfere in
the trade the better, and it does seem to me reasonable and best that existing
channels of the export trade should carry on the agency of the future exports.
These agencies are quite accustomed to finding the right market and the Com-
missariat Department can scarcely be expected to know the system of exports
and details of the Home markets ”

The Hon’ble Pandit Madan Mohan Malaviya :— Sir,

It is evident that there is a general concensus of opinion about the desir-
_ ability of Government adopting the measures which they propose ; there are
some differences only about the details. Personally speaking, I maust say that
I feel that the Government have adopted a very bold measure, and I hope and
. pray—1I go further, and say, I hope and trust—that the decision of the Govern-
ment will prove to be correct. A suggestion has been made that a sliding
export duty on wheat might have met the sifuation better. I have very great
respect for the views of my friend the Hon'ble Sir Ibrahim Rahimtoola ;
but I venture to differ from him on this point. I fear in the peculiar
circumstances in which we ave plnced, a sliding export duty will nof solve
our difficulties. The situation is this. The Government have to» adopt
some measures which will be effective in bringing down the price of wheat
to a reasonable levei, and to maiutain it at such level: that is the first
' consideration. The second consideration, which, I suﬁpose, is also presen{
to the mind of the Government, and naturally and rightly so, I should say,
would be that any surplus wheat which should be available in this
country after roviding for the requirements of tlu? people, should be
sont only where 1t is desirable in the interests of the Empire it should be sent.
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Now if you let ordinary exporters export, you may, by levying duty on a slid-
ing scale, secure the first object, but yon will not cqually secure the second
one, namely, that the wheat shall go only where it should go. 1 takeit that one
great advantage of the propos:l of Government is that our surplus wheat %oes
smartly to the place—whether it is England or any other part of the world—
where in the interests of the Empire it is necessary that it should go. All
that I should say in this vonnection is that I hope that the remarks of the
Right Hon’ble Mr. Asquith, which” the Hon’ble Member for Coinmerce
and Industry has quoted, and the assurance of the ' Hon’ble Member
himself will always be clearly borne in mind, and that vnly so mugch of whe::t
shall be exported as can be exported without inflicting any serious injury on
the Indian consumer. I consider that the very fact that the Government
have taken upon themselves the responsibility of such a bold measure, carries a

ntee with it that the object which we and they have in view will be secured.
I am persuaded that it will be better secured in this manner than it was likely
w be secured in any other manner. There can be no manner of doubt that the
Government have taken a very great responsibility upon themselves. For if
prices are not brought dowu to a reasonable level, a great deal of blame will fall
upon the Government: and I feel that in that very circumstance there is a
guarantee that the Government will so regulate the export that the price of
.wheat will come down I am supported in this view by the remarks of tho
Hon’ble Mr. Clark : he-has told us that not only will the quantity of wheat
which is to be purchased for export will be fixed by Government, but alsc the
period during which that quantity is to be purchased, and also the price at
which it is to be purchased. He has also told us that that price will be fixed in
the interests of the consumer, and that it will be higher than the market
price—".

The Hon’ble Mr. Clark:—“ We cannot prophesy asto how the
market will go in the future.” |

The Hon’ble Pandit Madan Mohan Malaviya :—“1I thought
my Hon’ble friend said so. Anyhow, I take it that the Government will take
care to so fix the price that it shall not prevent the needed quantity of
wheat being available to the people.

“There are differences of opinion also as regards the agency fo be employed
by Government for the purchase of wheat. And when two gentlemen of the
commercial experience of the Hon'ble Mr. Marshall Reid and 8ir Ibrahim
Rahimtoola differ, it must be difficult for a layman to express an opinion.
But there is one aspect of the question to which I might invite the attention
of Government. There will be a feeling of satisfaction among the general
merchants who deal in wheat all over the country, and who are, so to say, the
sub-agents of the larger exporters, if the Government could see their way to
adopt the suggestion of 8ir Ibrahim Rahimtoola. The Government havé been
purchasing stores of very great value through the Cummissariat Department.
i presume no difficulty is felt in- obtaining what they want in that way.
Once the system is adopted, it will involve no general interference with trade ;
* it may mean an interference to a certain extent with the profits of a few large -

houses which export wheat after purchasing it from smaller traders.

“Then as regards the application of the profits which will come to the
‘hands of Government from the proposals, the ﬁon’blo Member has said that
the profits will be ear-marked for some useful and suitable purpose for the
‘benefit of the people. There is much in that announcement to satiefy the
-ipublio "but, if I may venture to make a suggestion, I will express a hope that
“Government will consider the desirability of earmsrking the profits for some-
.- thing like: an. _&-wglj:q:yl;po;opeptivo credit fund on the lines of the Famine .
../ Fuud. 1t is well known'that many cultivators are, owing to.their poverty,
‘unable to sell "their crops ‘at the price at which- they should sell. They
‘haye to mortgage the c:ops, or sell them in advance to the agents of largo
exporters of wheat, and they have necessarily to content themselves with 5
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sinaller price than they would ob tain if they could wait until the wheat could
be taken to the market. Now, Sir, if the suggestion I have made commends
itself to the Government, and if the profits realised from the proE;)sed regula-
tion of the export of wheat becomes the nucleus of a fund from which advances
could be made to cultivators to save them from parting with the fruits of their
exaocting industry, on such terms as the agents of Messrs. Ralli Bros. and other
firms, or the village money-lender may offer, the condition of the ryots will be
materially improved, and the proposed measure will prove to be one of great
beneficence and far-reaching importance. Iz conclusion, I wish fo say
that I have agreed to the modification suggested by my Hon’ble Friend the
Member for Oommerce and Industry, namely, to the insertion after the word
‘that’ of the words ‘so long as the economie conditions brought about by
the war last,” because that was all that I prinoipally intended by my present
resolution. I thought my (]])mposa.l, that the export of wheat should be prohi-
bited until its price came down fto 9 seers for the rupee, conveyed that idea.
I did not contemplate that wheat should sell at 9 seers for the rupee in
ordinary times ; but, of course, I reserve to myself the right of bringing up
the larger question of a sliding export duty® on wheat for the consideration
of Government when we find ourselves in normal circumstances. I do think
that, in the general interests of the people, such an export duty on wheat is
desirable. But, as I have said, for the present I confine myself entirely to
the present situation, and so confining myself I thankfully welcome the

proposal of the Government.” @

The Hon'ble Mr. Clark :—There are two or three points, Sir, on
which I think I ought to say a few words before this debate closes. The first
of these is the question of Indian Commerce being represented in our discussions
and conferences before we arrived at our decision. As to that there has been a
oertain amount of misunderstanding, as the Hon’bie Mr. Marshall Reid ex-
plained. When Government came to the conclusion that intervention was
necessary, they invited the representatives of the European firms up to Delhi
to discuss the machinery. We did not invite them up to discuss whether or
not we should prohibit export. That would be hardly a fair question to put to
exporters. I may remind the Council that the European firms handle 9-10ths
of the wheat exported from India. They are the only firms who handle the
great body of our exports, the exports which go to Europe. There is a small
‘amount of exports in Indian hands which goes to the Persian Gulf and to
Arabia and so on, and for that we are making special arrangements which are
not inoluded in this scheme.

“ If the Hon’ble Sir Ibrahim Rahimtoola will excuse my saying so, he seems
to have been less consistent than usual in his arguments to-day. He began
by impressing us with the gravity of the undertaking, and no one appreciates
the gravity of the undertaking more than I do. But what doeshe next propose ?
He proposes that we should cast aside the one agency which has a thorough
experience in the handling of this trade, namely, the European export firms.
He proposes thai we should go ourselves directly into the internal market and
use for this purpose the Commissariat Department, overlooking, apparently,
the fact that we are at war, and that the Commissariai Department is very
much busier than usual Eroviding our troops in the field with the necessary
supplies. The proposal ho puts forward seems to me utterly unworkable.

“ The Hon’ble 8ir Fazulbhoy Currimbhoy says we ought to have had a
representative of the Punjab present at our oonferences. The wheat consum-
ing provinces were represented at our conferences through the representatives
of tho Local Governments. That is the constitutional way in which they
should be represer‘ad, and the officers who came, or rather the Governments

- whom they represented, had been at special pains to acquaint themselves before-
hand with the coundition of affairs.

“ The Hon’ble Pandit Malaviya asked why wo should not deal direct with
sub-agents. I would remind the Council that sub-agents will be in the samo
position as they are at present. At present they are dealt with by the European

*
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exporting firms and that will go on oxaotly as it is at present. There
seems to be a general impression in this Council that we are oreating a mono-
poly for European firms. That is not so. 'We are merely using the one agen
which is at present in existence, and I put it to the Council, that that is the
only prudent course for Government to follow when they are launching into
this new business, in which we fcel deeply that wo have but small experience.

* The only remaining point is in regard to the utilization of the profits, such
as they may be. I may say at once that we regard with very great sympathy
the proposal that these profits should be utilized for the benefit of the cultiva-
tor, but I am not able to make a definite announcement on the subject. Hon'ble
Members know that on all these financial questions we have to refer to higher
authority, aud it is clearly too early to decide how we are going to utilize our
profits until we have got them and know how great the profits are going to be;
and I cannot now make any, specific announcement on that point.

“ It only remains to me to thank the Council for the very :iympathetio way
in which they have received these novel and, I feel, very difficult proposals.”

The revised resolution was put and agreed to.

The Oouncil adjourned to Wednesday, the 24th March, 1916.

W.H. VINCENT,

Secretary to the Gorernment of India,

Legislative Depariment.
DrLHI:

The 27th March, 1915.
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APPENDIX.

Statement, showing the expenditure incurred on Productive- and DProteclive Irrigation Works
since 1905-06, sncluding the Revised Estimate for 1914-16 and Budget for 1915-16.

49, 85and 42 A,
Years. Productive. | Froteative. Total.
1 2 38 (2 + 8.
( Aotuals .100506 . 83,42,910 | 4448589 | 1,27,01,499
(-}
" . J1g0807 . . .| L,19,64406 | 63,46,895 | 1,73,11,301
” . .1907-08 .| 1,26,85,822 | 62,68,602 | 1,80,44,424
. . .1008-09 . 1,47,62,936 | 00,45,453 | 2,07,07,789
Finanoe end Revenue{ ,, .1009-10 . . .| 1,67,86,241 64,93,341 | 2,22,78,582
Acogunts.
" ., .J1%10-11 . .| 1,80,68,320 | 63,95,101 | 2,84 63 421
» L1811.13 . 2,30,47,958 | 67,61,961 | 2,87,99,919
» . .1012-18 .| 8,11,24,046 | 63,087,608 | 2,7522 452
L = . J101814 ., 1,98,33,025 | 86,26,702 | 2,78,60,627
Please sse pages 9 uid, Revised Estimate, 1914-15 . . .| L7496,000 | 8524500 | 2,60,20,5600
11 Btatoment
Finanolal Statement. {Budgot Estimate, 1916-16 . 1,65,00,000 |  76,00,000 | 2,40,00,000
Total  .[17,89,01,864 | 7,07,88,650 |24,07,80,614
Average for 11 years .| 1,62,71,988 | 64,35,381 | 2,27,07,819






